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I[TAMIL NADU] ACT XX OF 1951.2

[THE [TAMIL NADU] PAYMENT OF SALARIES® [ * = #
* * *] Act 19517

(Received tl.c asscat of the Governor on the 10th September
VOSLS first published in the Fort St. George Gazette on the
Yth September 1951.) -

An Act vo provide for the salaries and allowances of Ministers,
the Speaker and the Teputy Speaker, the Chairman and
the Deputy Chairman, Parliamentary Secret...ies
{Leaders of the Opposition, Chief Goverun..1t Whip,
Government Whip] and Members of the Legislative Assem-
bly and of the Legislative Council, °f * » %

WHEREAS it is expedient to provide by an Act of the Legis-
lature for the salaries and allowances of Ministers, the
Speaker and the Deputy Speaker, the Chairman and the
Deputy Chairman, Parliamentary Secretaries 4[Leaders
of the Opposition, Chief Government Whip, Government
Whip] and members «f the Legislative Assembly
and of the Legislative Council ;
6[ i . ® ]. i\

1 These words were substituted for the word *Madras ” bs;
the Tamil Nada Adaptatior of Laws Order, 1969, as amended by
the Tamil Nadu Adaptation of Laws (Second Amendment) Order,
1969. |

2 For Statement of Objects and Reasons, see Fort St. George
Gazette Bxtraordinary, dated the 25th August 1951, Part IV-A, pages
145—147,

8 The words ‘“ and Removal of Disqualifications >’ were omitted
by section 3(3) of the Tamil Nadu Legzislature (Preyention
of Disqualification} Act, 1767 (Tamil Nadu Act 3 of 1967), which was
deemed to have come into force on the 1s: day of April 1964,

4These words were inserted by section 2 of the Tamil Nadu Pay-
mm{hg f Salarics (Amendment) Act, 1970 (Tamil Nadu Act 23 of
1970), which was decmed to have come into force on the 1st June 1970,

6 The words ““ and for the removal of certain disqualifications *»
were omitted by section 3(1) of the Tamil Nadu Legislature (Pre.
vention of Disqualitication) Act, 1967 (Tamil Nadu Act 3 of 1967)
which was deemed to have comeinto force on the 1st day of April 1964

8 This paragraph was omitted by section 3(2) of the Tamil Nadu
Leg'ls'lra‘\ttltl;rg (Pr%vc%tion of Disqualification) Act, 1967 (Tamil Nadu
Act 3 of 1967), which was deemed to have come into force on the 1st

day of April 1964.
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It is heteby enacted as follows :—

, Shorttitle. 1, This Act may be called the [Tamil Nadu] Payment -
.+, of Salaries 2[*  * ¥ ¥ Act, 1951,
Deﬁm“"ns - 2, In this Act— | -

. v

-+, = (1).* Chairman’ and * Deputy Chairman’ mean the

©  Chairman and Deputy Chairman respectively of the
Legislative Council. P

e, +.(2) ‘Speaker’ and ‘ Deputy Speaker’ mean the -
~Speakerand Deputy Speaker respectively of the Legislative
-Assembly, - | S

Ea-

iﬁlsla‘}:fa;%zgﬂ‘} 3. There shall be paid to the Chief Minister and to each

Ministers. O of the'other Ministers who are members of the Governor’s -
- Council of Ministers a salary of one thousand rupees per.

** . “mensem, 3[and a house rent allowance of two hundred and

. 'fifty rupees per mensem] ; but the house rent allowance

~ "shall not be paid to any Minister if he occupies a house
“provided by the State Government free of rent.

Salariesand 4, (1) There shall be paid tothe Speaker a salary
:lé‘l’)vg:ggf;;’g of one thousand rupees per mensem “[and a house rent
= P Depaty allowance of two hunderd and fifty rupees per mensem] ;-

Speaker. but the house rent allowance shall not be paid to the
Speaker if he occupies a house provided by the State

Government {ree of rent,

B Thesé words were substituted for tne word ‘‘ Wadras >’ by tl;;
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
" Tamil Nadu Adaptatior of Laws (Secoud Amendment) Order, 1969,

- 2The words ¢ and Removal of Disqualificitions * were omitted
by section3(3) of the TamiliNadu Legislature (Prevention of Disquali-
fication) Act, 1967 (Tamil Nadu Act 3 of 1967), which was deemed
to have come into force on the 1st day of April 1964, :

8 These words were substituted for the words ¢ a house rent allo-
wance of two hundred and fifty rupees per mensem and a conveyance
allowance of two hundred and fifty rupees per mensem ** by section 2
of the Tamil Nadu Payment of Salaries (Second Amendment) Act,
1973 (Tamil Nadu Act 40 of 1973},

4 These words were substituted for the words ““ a house rent allo-
wance of two hunderd and fifty rupses per mensem and a conveyance
allowance of two hundred and fifty rupees per mensem * by section
3 (a) of the Tamil Nadu Payment of Salaries (Second Amendment)
Aect, 1973 (Tamil Nadu 40 of 1973). : i

9 }/
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[(2) There shall be paid to the Deputy Spesker a
salary of seven hundred and fifty rupees per mensem and a
house rent allowance of one hundred rupees per mensem;
but the house rent allowance shall not be paid to the
Deputy Speaker if he occupies a hodse provided by the state
Government free of rent.]

+ 8. (1) There shall be paid to the Chairman a salary of Salaries and *
one thousand rupees per mensem, 2and a house 2lloWances
rent allowance of two hundred and fifty rupees per mensem]; g{;g;fﬁaﬁ aad
but the house rent allowancy shall not be p2id to the Chair- Deputy
.man if he occupies a house provided by the State Govern- Chairmap,

ment free of rent, | '

1For original sub-section (2), the following sub-section was sub-
stituted by section 3 of the Tamil Nadu Payment of Salaries (Amend-
ment) Act, 1970 (Tamil Nadu Act 23 of 1970), which was deemed
to have come into force on the 1st June 1970:-—

‘¢ (2) There shall be paid to the Deputy Speaker a salary of
five hundred rupees per mensem, a house rent allowance of one
hundred rupees per mensem and a conveyance allowance of one
hundred rupees per mensem.” In the said sut-section (2) as so sub-
stituted, for the words *“a conveyance allowance of one hundred
rupees per mensem ’, the words *‘ a conveyance allowance of two
hundred rupees per mensem > were suostituted by section 2 of the
Tamil Nadu Payment of Salaries (Amendment) Act, 1971 (Tamil
Nadu Act 45 of 1971). Again, th: words-*‘and a house rent allowance
of one hundred rupees per mensem > were substituted for the words
*a house rent allowance of one hundred rupees per mensem 2nd
a conveyance allowance of two hundred rupees per mensem *° by
section 3 (b)) the Tamil Nadu Payment of Salaries (Secon. Amend-
ment) Act, 1973 (Tamil Nadu Act 40 of 1973). The present sub-
section (2) was substituted by section 2 of the Tamil Nadu Payment
of Salarics (Amendment) Act, 1979 (Tamil Nadu Act 24 of 1979),
which was deemed to have come into force on the 1st April 1978.

2These words were substituted for the words ‘“ a house rent
allowance of two hundred and fifty rupees per mensem and a con-
veyance allowancs of two hundred and fifty rupees per mensem
Ly section 4(a) of the Tamil Nadu Payment of Salaries (Second
Amendment) Act, 1973 (Tamil Nadu Act 40 of 1973).
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. 07 7 3[(2) There shall be paid to the Deputy Chajrman a
+ -galary of seven hundred and fifty rupees per mensemanda
“house rent allowance of one hundred rupees per mensem §
“buf the house rent allewance shall not be paid to the Deputy -
:Chairman if he occupies a house provided by the State -
‘Government free of rent.] ‘ B SR

Salaties and - 2[6. (1) There shall be paid to the Chicf Parilamentary
'ﬂr‘i?’aﬁ"?%@f Secretary, if there is one, a salary of cight hLundred and -
'g%m?‘ﬁftytum% per mensem and 2 housz rent allowance of one
e TTEEETE hundred rupees per measem and to each of the other Parlia-
7 'mentary Secretaries a salary of ‘seven hundred and fifty
' rupees per m:nsem, and a house rent allowance of one
- hundred rupecs per mensem; but the house rent allowance
- shall not bz p3id to the Chief Parliamentary Sscretary
v and to the Parilamentary Sevrctaries, if they occupy a

B hous: provided by the Siete Government free of rent,

(2) There shall 2lso be paid to each of the Parlic-
mentary S:cretaries, including the Chief Parlismentary
Secretary a conveyance allowence of one hundred and

fifty rupees per menssm.} ,

S o

 1FPor sub-gection (2), the following sub-section was substituted b
. section 4 of the Tumil Nadu Payment of Salaries (Amendment)
Act, 1970 (Tamil Nad u Act 23 of 1970), which was deemed to have

‘come into force on the 1st June 1970 :—

q +¢¢(2) There shall be paid to the Deputy Chairman a salary of
five hundred rupees per mensem, a house rent allowance of one -
hundred rupees per mensem and a conveyance allowance of one

hund red rupees per mensem.”’

In the said sub-section (2) as so substituted,tha words ““a conveyance
allowance of two hundred rupees per mensem ** were substituted for
the words ‘¢ a conveyaace allowance of one hundred rupees per men-
sem’ bysecion 2 of the Tamil Nadu Payment of Salaries (Amend-
ment) Act, 1971 (Tamil NaduAct 45 of1971). Again the words “and
house rent allowance of one hundred rupees per meusem’” were
substituted for the words ‘“ a house rent allowance of one hundred
rupees per mensem avd a conveyance allowance cf two hundred
rupees per mensem ” by section 4(b) of the Tamil Nadu Payment
of Salaries (Second Amendment) Act, 1973 (Tamil Nadu Act 40 cf
1973). The present sub-s¢ction (2) was substituted by section 3 of

“the Tamil Nadu Payment of Salaries (Amendment) Act, 1979 (Tamil .
Nadu Act 24 of 1979), which was deemed to have come intoforce

on the 1st April 1978.

2This section was substituted for the original section by section (4)
g’ the ’I:ma 4 T ct;u1 g‘?g)menttn og Sa!arx'gs (Amendment) Act, 1979 (Tamf}
duu Act 24 0 , Which was deemed to have come i ,
onthe 1gt April 1978, 1¢ into foree
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16.A. ?(1) There sholl be paid to the Leader of Opposi-

L S Safaries an

tion in the Legisl*tive Assembly and to the Leader of a]lowancesd
the Opposition in the Legislative Council a salory of soven of Leaders -
hundrea and fifiy rupses per monsem ond o Jiousc pent ©f opposition

allowance of one hundred rupees pss monsem ;) but the and Governe

house rent allowsncs shall not oe pud to the Leader of ment Yivmp'

the Opposition in the Legislative Assembly and to the
Teader of the Opposition in the Legisl2tive Council if
they occupy a house provided by thz State. Governm:nt
frec of rent -

Provided that claase (8) of sub-scction (1) of section
12 shall not apply to the holders of ihe offices ymentioned
in this sub-section.]

(2) There shell b: paid to the Chief Government
Whip in the Legislative Assembly and to the Government
Whip in the Legislative Council in  addition to the salary
to which they arc entitl:d under section 12 3[2 house rent
allowance of one hundred rupees per menszm].

S

1 The original scetion’6-A, which was insetted by section 2 of ihe
Tamil Nadu Payment of Salaries and Removal of Disqualifications
(Amendment) Act, 1962 (Tamil Nadu Act 13 of 1962), was renumbered
as section 6-B and this sectlon was inserted by section 5 of the Tamil’
Nadu Payment of Salaries (Amendment) Act, 1970 (Tamil Nadu Act
23 of 1970), which was deemed to have come into force on  the ist
June 1970. Thewords*‘and a house rent allowance of one hundred
rupees per mensem *’ were substituted for the words ““a house rent
allowance of one hundred rupees per mensem and a conveyance
allowance of one hundred rupees per mensem ™. in sub-section (1)
by section 5 («) of the Tamil Nadu Payment of Salaries (Second
Amendment) Act, 1973 (Tamil Nadu Act 406 of 1973)

? This sub-section was substituted for the following sub-section
by section 5 of the Tam!l Nadu Payment of Salaries (Amendment)
Act, 1979 (Tamil Nadu Act 24 of 1979), which was deemed to have
come into force on the 1st April 1978 :— L

‘6(1) There shall be paid to the Leader of -the Opposition in
the Legislative Assembly and to the Leader of the Opposition in the
Councila salary of five hundred rupees per mensem, a house rent
allowance of one hundred rupees per mensem and a conveyance
allowance of one hundred rupees per mensem,

8 These words were substituted for the words ““a house rent
allowance of one hundred rupees per mensern  and a conveyance
alowance of one hundred rupees per mensega’ by section 5 (p)zof
the Tam!l Nadu Payment of Salaries (Second Amendment) Act,
1973 (Tamil Nadu Act 40 of 1973)-
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"Housestobe  1[6 B. (1) Where a Minister, 2[the Spceker, the Deputy

furdighsd' and Speaker, the Chairman, the Deputy Chairmar, the Chief

< maiiained At p, liamentary Secretary, 2 Porliamentary Secretory,

" Government the Leader of the Opposition in the Legislative Assembly

.7 “in.certain or the Leader of the Opposition in the Legislative Council]

- 7t cases. occupies any house provided by the State Government free .

- of rent, such house shall, at the cost of the State Govern-

ment, be furnished and mainteinea and be provided with
such 2menities as moay be prescrib:d.

Bx planation.—For the purposes of tais sub-section
‘maintained’ in relotion to @ house includes paying local
rates and taxes and provicing electricity and water. |

(2) Where a Minister, 2 [the Speaker, the Deputy
Spaaker, the Chairman, the Deputy Chairman, the Chief
Parliamentary Sectretery, a Parliamentary Secretary,
the Deader of the Opposition in the Legislative Assembly,
or the Iieader of the Oppositon in the Legislative Council
is paid 2 house rent allowance under sections 3,4, 5,6 or
6-A], @s the case may b:, the houss which he occupies in
the City of Madras shall, ot th. ccst of the State Govern-
ment, be furnished and bz provided with such amenities
2s may be prescribzd

Provided that such cost skall not excesd such limiis
as may be prescribed.]

1 The original section 6-A, which was inserted by scction 2 of the
Tamil Nadu Payment of Salaries and Removal of Disaualifications -
(Amendment) Act,1962 (Tamil Nadu Act 13 of 1962), was renumbered as
section 6-B by section 5 of the Tamil Nadu Payment of Salaries
(Amendment) ." ~* 1970 (Tamil Nadu Act 23 of 1970), which was
deeme.” ‘0 have come intc force on the 1st June 1970, ; '

2 These words were substituted for the words “the Speaker or the
Chairman ™ by section 6 (i) »f the Tamil Nadu Paymcnt of Salaries
(Amendment) Act, 1979 (Tamil Nadu Act 24 of 1979), which
was deemed to have come into.force on the 1st April 1978. R

8 This expression was substituted for the expression * the Si o
or the Chairman is paid a house rent allowarlljce under sectiige%k’c:
or 5 bysection 6 (ii) of the Tamil Nady Payment of Salaries (Ameﬁd. L
ment) Act, 1579 (Tamil Nadu Act 24 of 1979), which was deemed =~
to have come into force on the 1st April 1978, N
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7. Y(1)] The State Government may from time to time Conveyan-

- providesuitable conveyances for the use of the Y Ministers, ces to be
-the Speaker; the Deputy Speaker, the Chairmen; the provided
Deputy Chairmen, the Leader of the Oppositicn in the for Minis-
Legisleiive Assembly, the Leader of the Opposition in ‘s“g;kg‘;“'

the Legislative Council, the Chief Government Whip in a:?dthe

the Legislative Assembly and the Government Whip in Chairman.

the Legislative Council subject to the provisions of sub-

seciion (2) and 2[to such rules] as may be made by the

State Government regarding the maintenance and repair

of, and the supply of petrolfor, such conveyances].

3[(2) The State Government shall mee{—

(i) anyliability arising witheflect on and fromthe
3rd December 1953 out of the use of any conveyance
provided under sub-section (1) incusrred to third parties
by a Minister, the Speaker or the Cheirmen, .. “he case
may be, or any personin his employment ;and

(ii) any liability arising with effect on enéd from
the 1st June 1970 out of the use of any conveya.nce pro-
vided under sub-section (1) incuried to third parties by
the Deputy Socaker, the Deputy Cheirman,1he Leacer
of the Opposition in.the Legislative Assembly, the Leacer
of the Opposition in the Legislative Ccuncil, the Chief
Government Whip in the Legislative Assembly, or the
Government Whip inthe Legislative Council, as the case
may be, or any personin his employment.] ‘

8. A Minister, the Speaker, the Chairman or a Parli- Travelling
mentary Secretery shall— gltgo&?:gs

(@) inrespect of the journey for assuming cffice,to ters etc.,
the City of Madres, from his usuel plece of resiCence in on assuming
the State,if it is cutside the City, and 33?8, hgglgm'
1 Secticn 7 was renumbeted as sub-seciich (1) of that section office.

and in that sub-section these words were susfituted for the words
“Ministers, the Speaker andthe Chairman, subject 10 such rules®
by sec'ion 6 (a) of the Tamil Nadu Payment of Salaries (Amendment)
Act, 1970 (Tamil Nadu Act 23 of 1970) which was deemed to have
come into force onthe Ist Junue 1379,

2 These words were substituted for the words “to such rules

regarding their maintenance and repair as may be made bythe State

" Government’’ by section 6 of the Tamil Nadu payment of Salaries
(Second Amendment) Act, 1973 (Tamil Nadu Act 40 of 1973).

8 This sub-section was added by section 6 (b) of the Tamil Nadu
Payment of Salaries (Amendment) Act, 1970 (Tamil Naduv Act 23 of
1970).
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-+’ . outside the City,

be entitled to travelling allowances for himself and the -

members of hisfamily and for the transport of his personal
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““from the City of Madras to his usuval place of residence
- inthe State before he assumed offce; if such place is *

eflects, at such rates and upon such conditions es mey be |

determined by rules made by the Statc Government ;and
until such rules are made, at such rates anc upon such
-conditions as were applicable to them immediately before

the commencement of this Act.

9. Thc‘holders of the officesreferred to in sections 3to

Travelling . . 1.3 .
anddaily 6 shall,in respect of their tours, be entitled to travelling
allowances and daily allowances at suchrates and upon such condi-

of Ministers jons as may be determined by rules mace by the State

etC. Government ; and untilsuch rules are mace, at suchrates

and upon such conditions as were applicable to them

immediately before the commencement of this Act.

Scles  Y9-A. Notwichstanding anything conteined inthis Act,
and allow- while the office of Speaker is vacant and the duties of the
ances. of office are performed by the Deputy Speaker or-a Member
Sp Dl:ep“;}' of the Lagislative Assembly as provided in clause (1) of
Member of Article 180 of the Consiitution, the Deputy Speaker or
‘Legislative the Member shall, during the period he so performs such
Assembly duties, be paid salary and allowances and be entitled to

while per-the use of a house free of rent and a suitable conveyance

forming 2[and to free accommodationin hospitelsand free medical

- duties of

Speaker. treatment] in the same manner, to the same extent and

1 !This' section was inserted bysection 2 of the TamilNadu Payment

of Salaries and Removal of Disqualifications (Amencment) Act, 1961 - -
(Tamil Nadu Act 34 of 1961).“which was deemed to have)comé into

force on the 3rd August 1961.

o Z'It;ese words were inserted by section 2 (i) of the Tani‘i
" Paymient of Salaries and Removal of Disqualifications (Amexlzdgggg |

Act,1964 (Tamil Nadv Ast 6 of 1964), which came into forces onthe

* 18t April 1964.

g
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ubject to the same contditions as the Speaker is paid or
ntitled to Yunder ?[sections 4, 6-B, 7, 8,9 and 10] end
the rules made thereunder :] .
~Provided that, during the period #foresaid, the Deputy
- Speaker or the Member shall not be entiticd to the salary
and allowances *[including free accommodation in hos~
pitals and free medical treatment] attechcd to the office
of Deputy Speaker or Member of the Legislative Assembly,
-as the case may be.

49-B. Notwithstanding anythirg conteincd in this
_Act, while the office ¢f the Chairman is vecant and the
‘duties of the office are performed bythe Deputy Chairman
or a Member of the Legislative Counci} as provided in
cleuse (1) of Article 184 of the Constitution, the Deputv
Chairman or the Member shall, during the peri-+ he so

‘be entitled to the use of & house free of rent and 2 suitable
- conveyance *[and to free accommodaticn in hospitals
and free medical treatment] in the same manner, to the

" 1"Yhe words, figures and letter ‘‘under sections 4, 6-A, 7 and 8"
were substituted for the words and figures *’under sections 4,7 and.
8" by section 3 of the TamilNadu Payment of Salaries and Removal
of Disqualifications (Amendment) Act, 1962 (Tamil Nadu Act 13 of
1962); and the words, figures and letter *under sections 4,6-A, 7,8, 9
and 10 and the rules made thereunder®’ wete substituted for the
~words, figures and letter ‘‘under sections 4, 6-A, 7 and 8 and the
‘rules made under section 9 by section 2 (ii) of the Tamil Nadu
Payment of Salaries and Removal of Disqualifications (Amendment)
-~ Act, 1964 (Tamil Nadu Act 6 of 1964), which came into force on
the 1st April 1964.

.8 These words, figures and leiter were substituted forthe wotds,
figures and letter * sections 4, 6-A, 7,8, 9 and 10” by seciion 7 of
the Tamil Nadu Payment of Salaries (Amendment) Act, 1970 (Tamil
Nadu, Act 23 of 1970). .

! ‘;Theée brackets and words were inserted by sect on 2(iii) of the
ainil Nadu Payment of Salaries and Removal of Disqualifications

“iforce .on the 1st Apri! 1964

4 This section was inserted by sectign 4 of the Tamil Nadu Pay-
‘ment of Salaries and Removal of Disqualifications (Amendment)
.Act, 1962 (Tamil Nadu Act 13 of 1962). .

' '5 These words were inserted by section 3 (i) of the Tamil Nadu
Payment of Salaries and Removal of Disqualifications (Ameadment )
Act, 1964 {Tamil Nadu Act 6 of 1964) which camnue into force on the
-Ist April 1964. ' :

1254-3—14

performs such duties be paid salary end allowances and

Salarics
and allow=
?Dnces of
eputy
Chairman
or Member
of Legis-
lative
Council
while pers
forming

‘duties of

Chairman.

}MWMent) Act, 1964 (Tamil Nadu Act 6 of 19¢4), which came into
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same extent and subject to the same conditions asthe
Chairman is paid or entitled to Iunder 2(sections 35,
6-B, 7, 8,9 and 10) and the rules made thereunder :] |

‘ Provided that, during the period afcresaid the Deputy
Chairman or the Member shall not be entitled to the
salary and allowances #[(including free accommodation
in hospitals and free medical treatment)] atteched to the

- office of the Deputy Chairman or Member of the Legis-
lative Ccuncil, asthe case may be.] e

S 10. Subject to such conditions s may be determined
\ é("s'fm‘sﬁgr’ by rules made by the State Government,%[a Minister’(the -
: ]gz'i‘)utl; Speaker, Deputy Speaker, Chairman or Deputy Chair mzn)
-’ gpeaker. shall, 1u, himself and the members of his family, b entitled]
_Chairman tree of charge, to accommodation in hospitals maintainea
- or Deputy by the State Government, and also to medical treatment.
‘Chairman) .
.~ andhis
family] to-
“be entitled
" to free

et

1 The words, figures aud letter “under sections 5, 6-A, 7, 8,9 and

10 and'the rules made thereunder” were substituted for the words,
accorameo. Hgures and letter “under sections 5, 6-A, 7 and 8 and the rules made
- “dation i under section 9* by section 3 (ii) of the Tamil Nadu Payment of
State hog D Salaries and Removal of Disqualifications (Amendment) Act, 1964
0SDI* (Tamil Nadu Act 6 of 1964), which came into force onthe 1st

{2l and_ 10 April 1964
ree medi . . _ o
treatment., 2 These words, figures and letter were substituted for the words,

figures and letter sections 5, 6-A, 7, 8, 9 and 10”’ by section 8 of the
“Tamil Nadu Payment of Salaries (Amendment) Act, 1970 (Tamil -
‘Nadu Act 23 of 1970). _ = S L

-~ '. 8 These brackets and words were inserted by section 3 (iii) of the
‘Tamil Nadu Payment of Salaries and Removal of Disqualifications
§Amendment) Act, 1964 (Tamil Nadu Act 6 of 1964), which came into

orce on the 1st April 1964. ' ; TN

.4 These words were Substituted for the words ‘“Ministers and their
families’ by section 5(i) of the Tamil Nadu Payment of Salaries and
Removal of Disqualifications (Amendment) Act, 1962 (Tamil Nady
Act 1301962). o SR

5 These worc.s were substituted for the words *Speaker or Chair-
man” by seotion 4(i) of the Tamil Nadu Payment of Salaries - and

. Removal of Disqualifications (Amendment) Act, 1964 (Tamil Nadu
~ Agt 6 of 1964), which camz into force on the Ist April1964.. -

8 These words were substituted for the words ‘““a Minister and
‘the members of his family shall be entitled'’ by section 5(ii) of the
-Tamil Nadu Payment of Salaries and Removal of Disqualifications

- ¢ (Amendment) Act, 1962 Q‘amll Nadu Act130f1962). . /. - ..

P

' _TThese words were substituted for the words “‘the Speakef“of,mhe"f
‘Chairman”’ by section 4?1) of the Tamil Nadu Payment of Salaries-
“and Removal of Disqualifications’ (Amendment) Act, 1964 (Tamil

64.

b,

[

. Nadu Act6 0f 1964), which cameinto force onthe 1st Aprit{
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yii, *

L
9%
Tt

12. (1) Every member of the Legislative Assembly or of
the Legislative Council who does*not hcld any of the
offices referred to in sections 3 to 6 shall be entitled to
-recelve— ?

| (@) a salary of Z[two hundred ard fifty rupees] per
~ mensem, and ]

[(B) travelling and daily allowances at such rates and
upon such conditins as may be determined byrules made
by the State Government and until such rules are made,
at suchrates and upon such conditions as were applicable
to the members of the Legislative Assembly or of the
Legislative Council, as the case may be, immediately before

‘the commencement of this Act.

- of the Legislative Council, who does not hold any of the
- offices referred to in sections 3 to 6 and in sub-section

_ per mensem.J} ( -

islature (Prevention of Disqualification) Act, 1967 (Tamil Nadu,

' 8'These words were substituted for the words * one hundred and
fifty rupees’’ by section 5(i) of the Tamil Nadu Payment of Salaries

and Removal of Disqualifications (Amendment) Act, 1964 (Tamil

Nadu Act 6 of 1964), which came into force on the 1st April 1964.

?: This sub-section was inserted by section 3(1) of the Tamil Nadu

yment of Salaries (Amendment) Act, 1971 (Tamil Nadu Act 45 of
971),which was deemed to have come into force onthelst October

4 These words were substituted by section 7(i) of the Tamil
ayment of Salaries (Amendment) Act, 1979 (Tamil Nadu
fy 1979), which was decmed to have come into force on the
1st April 1978, for the words ““two hundred rupees per mensem **
which were earlier substituted for the words ‘‘ one hundred rupees per
mensem ”* by section 2(i) of the Tamil Nadu Payment of Salaries
ndment) Act, 1974 (Tamil Nadu Act 43 of 1974); wkick was
ed to have come into force on the 1st March 19744, '

125--3—14A

Salaries end
allowances of
members of the
Legislative
Assembly and
Legislative
Council,

8{(1-A) Every member of the Legislative Assembly ot

(1) of section 6-A shall be entitled to receive a compen- .
satory allowance of #[three hundred and fifty rupees

1 This section was omitted by section 3(4) of the Tamil Nadu -

Act3 of 1967), which was deemed to have come into force on the 1st”

2
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(2) The salaryreferred to in clavse (@) of su b-section

1[the compensatory allowance referred to in sub-section

. (1-A)and 1 i .elephene allowance referred to insub-section

o 54—15) | shall accrue to a member fromthe date on which heis
... declered duly elected, or inthe cese of 2 member nominated.: 1
... bythe Governor to fill o seat in 2[the Legislative As»embly, ;

.- or]the Legislative Council, from the dete on which he is so..

“'“ ‘nominated, or, if such declaration or nomination is made

"~ before the vacency occurs, fromthe date of occurrence of

the vacancy : :

| Provided that the selary 3[the compensatory allowence
and the telephone c,llowence] shall not be paid until the ,
member has made and subscribed the cathcr amrmatlon
referred to in Article 188 of the Constituticn. . ..

© . 9[(2-A) S[Where, on or- after the lst Januaty 1967 o
Eo any membex] of the Legislative Assembly or of the Legis-., .
“ " lative Council dies befcre the expiry of the term of hls
* " office, his family shall be paid anallowance of one hundred - .
.. rupees per mensem for the unexpired portion of the ter;n
s of office of the said deceased member. o

p ey

e 1 This expression was substituted by section 2 (i)(a) of the Tamit B
;Na,du Pa fyment of S:laries (Amendment) Act, 1975 (Tamil Nadyl
..+ Act-35 of 1975), which was deemed to have come into force on: the
..+ 1st April 1975 for the expression ‘‘and the compensatory allowance
- referred to in sub-section (1-A)”, which was earlier inserted by section™:

3 (2)(@) of the Tamil Nadu Payment of Salaries (Amendment) Act,
'1971 (Tamil Nadu Act 45 of 1971), which was deemed to have come ™"
into force on the lst October 1971. ., . c e
S 2 ’Ihese ‘words were inserted by section 2 of the Tamll Nadu
. Pa yment of Salaries and Removal of Disqualifications (Amendme
o Act 1952 (Tamil Nadu Act VIII of 1952), which was deemed to have
: come 1nto force on the 21st April 1952, ,

it T]ns expressnon was SUbbtltuth by section 2 (x)(b) of the Tamilx
| Nado ‘Payment of Salaries (Amendment) Act, 1975 (Tamil Nadu'Act
.35 of 1975), which was deemed to have come into force on the s
. prgll 1975, for the expression “and the compensatory allowance’
~-which ‘was earlier inserted by section 3 (2)(b) of the Tamil Nadu
' Payment of Salaties (Amendment) Act, 1971 (Tami! Nadu Act 45 of ©
%g;l}), which was deemed to have come intc force on the 1st October

4 These Sub-sectxons were 1nser,ted by section 9 of the Tamll Nadu
fg%/(%aent of Salaues (Amedment) Act, 1970 (Tamil Nacu Act 23 of

R Th:s expression WS sn"vsmulc’* for ths fx;rre.moﬁ
awm’ by gap u'): 2T m:{m,«,,}mﬂ '*a&
Exmemitmnry Lo o a.m? i =71 S R
dweond te have come Iz..fOiGl‘Q&. Gnthehtfauwr/ Mﬁ{

nu % M
v e
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e (Z-B) The ollowance payable under sub-ééction
~ (2-A) shall be paid to the members of the familyinequal
~ shares. a | B
-~ Explanation.—The expressién ‘family’ means the

_ wife'or husband of the deceased member and his or-her
.minor sons, unmarried dau ghters and parents.] .

re

‘ 11(3) Every member referred to in sub-section (‘I)
shall, subject to such conditions as may be determined

by rules made by the State Government, be entitled to
- _hostel accommodation 3 o S

7 Provided that the charge for such accommodation
- shallin no case exceed three Tupees per day. - IS

s

"7 (4) Bvery member referred tc in sub-section (1)

ag'may be determined byrules made by the State Govern-
‘ment, be entitled, free of charge, to accommodation in
hospitals maintained by the State Government and also
to medical treatment.]

2[(4A) (a) Every member referred to in sub-section (1)
«shall be provided with one free non-transferable pass
-which shall entitle him to travel at any time in any part
. of the State of Tamil Nedu by any busrun and opereted
by any Transport Corporation cwned by the State
Government.] ~ - | '

~ (b) The pass referred to in clause (a) shall be issued
bysuchauthorityand insuch menner as may be prescribed

1 These sub-sections were added by section 6 of the Tamil Nadu
-+ Paymert of Salaries and Removal of Disquazlifications (Amendment)
--Act, 1962 (Tamil Nadu Act 13 of 1962).

2 This sub-section was inserted by section 2 of the Tamil Na&u

Payment of Salaries (Amendment) Act, 1973 (Tamil! Nadu Act 28 of

‘ 13;?), which was deemed to have come into force on .2ie 3rd June
1 .

8 These wotrds were substituted for the words “by the Stat
Transport Department or by any Transport Corporation™ by sectio©
7 (ii)(@) of the Tamil Nadu Payment of Salaries (Amendment) Ach

1979 (Tamil Nadu Act 24 of 1979), which was deemed to ha f»
some into force on the 1st October 1975, ' ve

~.ghall, subject to such conditions and during such period




-2

- Legislative Council Department, as the case may be 3 . -

. ‘new member before he takes his seat in the Legislative .

.of that Fouse for taking his seat therein.

- the Legislative Council to any ‘travelling allowance'to
* which ke is otherwise entitled under the provisions of this

“veceive telephone ullowance of 3[one hundred :and fifty

-June 1971  had the foliowing explanation thereunder; —
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_and shall be valid for the term of his office and on the
expiration of such term, the pass shall be surrendered tothe
Secretary, Legislative Assembly Department or Secretarys

" Provided that where any such pass is issued  toa

* Assembly or the Legislative  Council, as the case may be,
“he shall be entitled to use the pass for attenndig a session

. (€) Nothing in this sub-section shall be construed

as disentitling 2 member of the Legislative Assembly or -

. %[(4-B) Every member of the Legislative Assembly‘
* or of the Legislative Council, who does not hold any of the
“offices referred to 1n sections 3 to 6-A, shall be entitled to

‘rupees per mensemn], - irrespective of the fact' whether -
he has any telephone or not.] ~ - S

1Sub-section (4-A),which was inserted by section 2 of the Tamil
Nadu Payment of Salaries (Amendment) Act, 1973 (Tamil Nadu Act
23 of 1973), which was deemed to have come into force on the 3rd

- “Explanation.—In this sub-section, “Transport Corporation”
means, the Pallavan Transport Corporation, the Pandyan Roadways
Corporation, the Cholan Roadways Corporation, the Cheran
Transport Corporation or the Arignar Anna Pokkuvarathu -
Kazhagam as the case may be. ” . B

In the said Explanation, for the words “Pallava® and “or the
‘Arignar Anna Pokkuvarathu Kazhagam” the words “Pallavan™ and
“the Arignar Anna Pokkuvarathu Kazhagam or the Kattabomman - -
Transport Corporaton® were substituted respectively by section 2(ii)
of the Tamil Nadu Payment of Salaries (Amendment) Act, 1 o074
(Yamil Nadu Act 43 of 1974), which was deemed to have come into
force on the 18th October 1973. The said explanation itself was,
howeyer, omitted by section 7 (ii)(0) . of the Tamil Naduy Payment sy
Salaries (Amendment) Act, 1979 (Tamil Nadu Act 24 of 1979), which
was deemed to have comeinto force on the 1st October 1975, '

2This sub-section was inserted by section 2 (ii) of the Tamij]
Nadu Payment of Salaries (Amendment) Act, 1975 (Tamil ﬁalgﬂ

Act 35 of 1975), which was-deemed to have come int
1st April 1975, ' flave come into force on the

8These words were substituted for the words “one hundred .
rapees per mensem” by section 7 (iii) of the Tamil Nadu Payment of -
Salaries (Amendment) Act, 1979 (Tamil Nadu Act 24 of 1979), which
was deemed to have corae into force on the 1st April 1978, 2
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; 1[5) The salary referred to in clause (@) of sub-section
(1) qthe compensatory allowance referred to in sub-section
(1-A) and the telephone allowance referred to insub-section
(4-13)]l shall not be taken into accotint for the purpose of
calculating the total income of a member under any rule
or order relating to medical treatment in hospitals main-
tained by the State Government or to the grant of edu-
cational concession or scholarship or to such other matters
as may be prescribed.] o

[12-A. (1) Every member of the Legislative Assembly Free transit by
or of the Legislative Council, who doss not hold any of railway.

the offices referred to in sections 3 to €, 4[shell, fcr every

financial year, be provided with railwey coupens for a

value of the two thousand rupees which shall, subject to

suchrulesas may be made by the State Governmentin this

behalf, entitle such member to traveleither singly or with

his or her spouse or any other relative i1 one or mor

journeys by any class by anyrailway in Yudia.] R

1 For the following sub-section (5) which was added by section 6
of the Tamil Nadu Payment of Salaries and Removal of Disqualifi-
cations (Amendment) Act, 1962 (Tamil Nadu Act 13 of 1962) this
~ sub-section was substituted by section 5(ii) of the TamilNadu Pay-
ment of Salaries and Removal of Disqualifications (Amendment)
Act, 1964 (TamilNadu Act6 of 1964), which came into force on the
1st April 1964 ; — ' : ‘

..+ (5) The salary referred to in clause (@) of sub-section (1) shall
not be taken into account for the purpose of calculating the total
_income of a member under any rule of order relating to grant of
“educational concession or scholarship or to such other matters as
may be specified by rules made by the State Government.”

_ 2This expression was substituted by section 2 (iii) of the Tamil
Nadu Payment of Salaries (Amendment) Act, 1975 (Tamil Nadu Act -
- 35 of 1975), which was deemed to have come into force on theé 1st
. April 1975 for the expression “‘and the corupensatory allowance
. referred to in sub-section (1-A)”, which was earlier inserted by section
"3 (4) of the Tamil Nadu Payment of Salarics (Amendment) Act,
1971 (Tamil Nadu Act 45 of 1971). '

" | 8 Thigsection wasinserted b’y’sect'ion 3 of the Tamil Nadu Paynient
of Salaries (Amendment) Act, 1975 (Tamil Nadu Act 350f1975).

;- 4 These. words were substituted for the words “shall be provided
with railway coupons which shall, subject to suc's rules as may be
made by the State Government in this behalf, entitle such member
to. travel by first class by any railway in India for a distance of ten
thousand kilometres in the aggregate during a financial year” by
section 8 of the Tamil Nadu Payment of Salaries (Amendment) Act,
1979 (Tamil Nadu Act 24 of 1979), which was deemed to have come
into force on the 1st June 1978, » ».
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. (2) Nothing in this section shall be construed as

_ ‘disentitling a member’ of the Legislative Assembly or of
" “the“Liegislative Councilt6 ‘any travelling adllowance'to
“fwhichhe is otherwise entitled under the provisions of thi

-,

j o ;: %‘;‘:t; o o 5@&}*%3?

" Pension.. . ..[12-B. . There shall be paid a pension of two hundred
- . and fifty rupees per mensem to every person who,after
< the 1st day of March 1952, had beenor isa me‘ipb;,r@ﬁ,ﬁ,’tﬁ?
© Iegislative Assembly or of the Legislative Council for an
gggregate period of not lessthan— .- . . e

METE 53

V&AL 1o (1) ten years as member of the: Legislative Assembly;
' . (ii) twelve years as member of the :Legislative
‘Couxncil, or IRREIEE S R

- ts (iii) ten yeers b%gh_gé member of the Legislative
“Assembly and the -Legislative Council. - . vmiis

. The State Government may make rules providing for
the conditions and ‘restrictions subject to which such

~ ‘pension may be granted ¥ - | T i
" “Provided that no'such pension shall be paid :to

(SRR - any,person for the pariod during which such person:was
B s ‘or is in receipt of any salaryeither'from any Stateor the
Central Goverament or from any Corporation’owned ‘or
leontrolled by any State or the Central Governmént and =
if*any’such income was or -is received, the' payment "of
pansion'shall bs suspended for't hat period. A

 Explanation 1—For the purpose of computing the
said aggregate period of ten years or twelve years, the
‘ pariod of membership in the Legislative Assembly or in
1 b2 Lagisl tive Council orin both, need not be continuous.

Explanation II.—If the Legislative Assembly . -is
dissclved before the expiration of the period of five years,
for the purpose of computingthe period as member of the
Legislative Assembly the period commencing with the
date of the constitution of the Legislative Assemblyafier the
gxneral election and ending with the date of dissolution,

- sh2ll be deemed to be five years. . Lo

B

_1This section wasinserted by section 2 of the Tamil Nad P o
T 5785?“'“ (Second Amendment) Act, 1975 (Tamil Nadu Act52 of

; o
\ T Ny
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 +\Explanation IIl.—Pot +the purposes of this ection, *

_ salary includes salary received uncer this Act and salary
() a member of the Parliament or any other, State
~ Legislature, | R ikt

R L7
RS

' (ii) a Minister or Deputy Minister of t he'Gover pmient
of India or of any other Siate, At o

¢ - (iii) the Chairman or Deputy Chairman ofthe Council
of States, or the Legislative Council of anyother State; -

'(iv) the Speaker or Deputy Speaker of the Housé:
gf the People; or of the Legislative Assembly of any other
dtate.] : o o

+3[13. (1) Anypersonentitled to any salary or allowance
under this Act may, at any time during the term of his
réspective office, relinquish the whole or an, »~~rtion of
such salary or allowance payable to him.

- (2) Any relinquishment made by any person under
-sub-section (1) may be cancelled by hint.

(3) Everyrelinquishment or cancellation made under
sub-section (1) or sub-section (2) shall be made in wri‘ing
and shall take effect on the date specificd therein.]

- 1In sub-section (1) of original section 13 the following clauses
were inserted by section 10 of the Tamil Nadu Payment of Salaries.
(Amendment) Act, 1970 (Tamil Nadu Act 23 of 1970) : —

. “(bb) in the case of the Leader of the Opposition in the Legisla-
tive Assembly or the Leader of the Opposition in the Legislative
Qnungiil, within one month from the date on which he is chosen for
the office ; ‘ I

R

: + (bbb) in the case of the Chief Government Whip in the ‘Legisla-
tive Assembly or the Government Whip in the Legislative Council
within’ one month from the date on which he enters upon office as
such;” : R DR

w7 The following sub-section (2) was substituted for the original
sub-section (2) by section 4 of the Tamil Nadu Payment of Salaries
(Amendment) Act, 1971 (Tamil Nadu Act 45 of 1971), which was

3

deemed to have come into force on the 15th March 1971 : — .
*(2) Any reliaquisiuni.a. ..ode by any person referred to in
sub-section (1) in respect of the whole or any portion of the salary
or allowance payable to him may be cancelled by . him.”
The present secstion 13 was substituted for section 13 as so
amended by section ? of the Tamil Nadu Payment of Salaries (Amend-

N
U

e el
Lo ad s
RIS Eee 71
Relinquishment

of s~'aries and
allowances and
cancellation
thereof.

ment) Act, 1979 (Tamil Nadu Act 24 of 1979), which was deemed -

to have come into force on the 1st April 1978.
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3

L0 carrying out the purposes of this Act.

* make rules, St e
o  *[(2) Allrules made under this Act shall be publish-
ed in the [ Tuamil Nudu Government Gazette] and, unless
" they are expressed to come into force op a particular day,
shall come into force on the day on which they are so
pnblished. | | _

ofStatof 14(1) ‘The State Government may ‘make rules \'?fOl'f e

(3) Bvery rule made undu (Lis Act shall, as scon

- as possibleafter it is made, be placed on the teble of both:
T Houses of the Legiclature, and if, before the expiry of
~  the session in which it is so placed or next session, both
Houses agree in making any modification inany suchrule.,

* or both Houses agree that the rule should not be made,
the rule shall thereafter have effect only in such modi--

.. fied form or be of no effect, as the case may be, so. how-
~ ever;that any such modification or. annulment shall be
» without prujudice to the validity of anything previously

~ done under that rule]. : .

3(4) A rule may be made under sub-section (1)
so as to have retrospective effect on and from a date not
earlier thain ths 4(I1st Novembzr 1967)].

Savingg 15, Nothingin this Act shall preVent a retired Gorvverh-‘
ment ser vant from drawing his pension in addition to any
Sﬁlarg or allowance to which he may be entitled under
this Act. o

- .1, These sub-su..ions were substituted for original sub-secti (2)
b¥ seclion 7 of the Tamil Nadu Payment of Salaries 2nd °§e§,‘;$§} o
?9g);squalxﬁcatiqns (Amendment) Act, 1962 (Tamil Nadu Act 13 of

3, These words were substituted for the words and letters'f“po,:-,"; e
' St. George Gazette” by section i1 (1) of the Tamil Nadu Payment -
of Salaries (Amendment) Act,1970 (TamilNadu Act 23 0of1970). - .-

8. Thissub-section was addéd by section 11 (2) of the Tamil Nad\ oo
fg%z)xent of Salaries (Amendment) Act, 1970 (Ta)mil Naduanth%d«;lf - |

4, These figures, letters and word were substituted for t O
lettersand word or25th April 1965 by section 4 gf theaé'ar}glﬁﬁ?deg o
‘fgf)?“ of Salaries (Ameadmeot) Act, 1975 (Tamil Nadu Act 35 of .
| ’ L S ) \“b c

i
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~ 16. (1) All charges incurred upio the commencement Regularization
~of this Act (whet her bafore nr affer the commencement of of certain
“the Constitution) inrespect of the accommodation provided Sharges and
_ inany hospital maintaincd by the State Government for, P2Y™ents.
~or on the medical treatment of, any Minister or any |
member of his family shall be deemed to have been
properly incurred. |

(2) All payments made on or after the 26th day of
January 1950 and up to the commencement of this Act by
~.way of travelling or daily allowance to t he Speaker and, the
. Chairman shall be deemed to have been properly made.

'17. The Madras Payment of | Salaries and Removal of Repeal éf : j.'-i.,_’
- Disqualifications Act, 1937, is hereby repealed. w?gg% Act IX -
, ‘ o _ | o Rt
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of Disqualifications (Amendment)

YTAMIL NADU] ACT No. 6 OF 1964°.

THE YTAMIL NADU] PAYMENT OF SALARIES
AND REMOVAL OF DiSQUALIFICATIONS
(AMENDMENT):ACY, 1964.

[Received the assent of the Governor o the 31st March 1964,
first published i the Fort 8t, George Gazette Extraordinary
on the 31st March 1964 (Chainz 11, 1886).]

An Act further to amesd the [ Tainil Nadu]  Paymeni
of Salaries und rRemoval of Disgiilific:tiong Act, 1951,

BE it enacicd by ihe Legiclature of the 3[State of Tamil
Nadu] in the Fiticer'» Vo of ih: Republic of India as
follows:-—

short title and L (1) This Act may be c.dbd the YTamil Nacu] Pay-
commencement. ment of Salaries and Romoval  of  Disquelifications

Removal of
doubts.

(Amzndment) Act, 1964,

() 1t shali come inie force on the 1st day of April
1964.

2-5. [The amendments made by these sections have been
incorporated in the principal Act, nasnely, Tumil Nadu Act
XX of 1951]

6. For *he removal o dovbts, it is8 hereby declared
that no Membor of che L ogislative Auscmbly or of the
Legislative Counctlreliro o io insceicn 12 of the principal
Act shall b entitled o eloim @ solary cf iwe hundred
and fity rupecs per mensem uner the principal Act as
aminecd by this Act for any pevicd prior to the st
dey of April 1964.

! These words were substituted for the word “Madras” by the
——y

il Nadu Adapration of Lows Coder, 19463, as amended by the
Tama Nadu Adapiavonof Lows i3eornd Amon2menty Order, 1959,

2 For Swement of Gbiects ond Reasons. se2 Fort St Georze
Guzerre Extracrdinary, dated the 19h fuch 1964, Part IV—
Scction 3; page 43,

3 This expression was sulstituted for the expression “State of
Madras” by the Tamil Nadu Adaptation of Laws Order, 1969, as
amended by the Tamil Nadu Aduaviation ol Liaws (Second Amend-
taent) Order, 1969,
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TAMIL NADU ACT No. 45 OF 1971.#

THE TAMIL NADU PAYMENT OF SALARIES (AMENDMENT) | |
| ~ Acrt, 1971, S

[Reccised the assent of the Governor on the 28th December
1971, first published in the Tamil Nadu Government
Gazette Extraordinary on the 30th December 1971 3
(Pausa 9, 1893).] |

An Act further to amend the Tamil Nadu Payment of Salaries
Act, 1951. .

Beit enacted bythe Legislature of the State of Tamil
Nafghlxlin ihe Twenty-second Year of the Republic of India
as follows i—

Short title and 1. (1) This Act may be called the Tamil Nadu lPaymeht
cOfnmencemcnt. of Salaries (Amendment) Act, 1971. o B

Special provie
sion,

(2) Clauses(1)znd (2)of section 3and section Sshall be
deemed to have come irto force on the Ist October 1971
and clausc (3) of section 3 shall be deemed to have come;
into force on the lst Jaruary 1967. Scction 4 shall be
deemed 1o have come into force on the 15th March 1971. |

" 2.4, [The amendments made by these sections have alrea dy .
been incorporated in the principal Act, namely, the -
Tamil Nadu Payment of Salaries Act, 1951 (Tamil -
Nadu Act XX of 1951).] o v

5. Notwithstanding anyching contained in the princis
pal Actas amended by the Tamil Nadu Payment of
Salaries (Amendment) Act.1971, the compensatory allows /- - -
ance toa member of the Legislativs Assembly or of tne i
Legislative Council, who ¢oes not hold any of the - offices
referred to in sections 3 to 6and in sub-section (1) of section
6-A of the principal Aofon the date of the commencement
of the Tamil Nadu Payment of Salaries (Amendment

Act, 1971, shall be paid on and from the ls_tjiO’ctOber 1971

_ * iior Statement ot Objects and Reasons, see Tamil : Nadu Govet
ment Gazette Extraordivary, dated the 23rd Qctober 1971, Part: Vs
Section 3, page 867. C et vy



Short title
and commen-
cement.

Special
provision.

| o
504 Payment of Salaries {1975 : T.N. Act 35
(Amendment)

TAMIL NADU ACT NO. 35 OF 1975.¢

THE TAMIL NADU PAYMENT OF SALARIES
(AMENDMENT) ACT, 1975.

[ Received the assent of the Governor on the 15th November
1975, first published in the Tamil Nadu Government
Gazette Extraordinary on the 19th November 1975
(Karthigai 3, Iratchasa (2006---Tiruvalluvar Andu)).]

An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951,

BE it enacted by the Legislature of the State of Tamil Nadu
in the Twenty-sixth Year of the Republic of India as
follows —

1. (1) This Act may be called the Tamil Nadu Payment
of Salaries (Amendment) Act, 1975.

(2) Sections 2 and 5 shall be deemed to have come
into force on the 1st April 1975.

2-4. [The amendments made by these sections have
dlready been incorporated in the principal Act,
namely. the Tamil Nadu Payment of Salaries Act,
1951 (Tamil Nadu Act XX of 1951).]

5. Notwithstanding anything contained in the principal
Act as amended by the Tamil Nadu Payment of Salaries
(Amendment) Act, 1975, the telephone allowance shall be
paid on and from the Ist April 1975 to a member of the
Legislative Assembly or of the Legislative Council, who
does not hold any of the offices referred toin sections 3 to
6-A on the date of the commencement of the Tamil Nadu
Payment of Salaries (Amendment) Act, 1975.

* For Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 24th October 1975,
Part IV—Section 1, Pages 250-251,




.Amendment of

10 Payment of Salaries [1980 : T.N. Act 10
(Ammendment) '

TAMIL NADU ACT NO. 10 OF 1980.*

THE TAMIL NADU PAYMENT OF SALARIES
(AMENDMENT) ACT, 1980.

[Received the assent of the Governor on the 13th March
1980, first published in the Tamil Nadu Government
Guzewe Extraordinary onthe 13th March 1980
(Masi 30, Chitharthi-2011—-Thiruvalluvar Aandu).]

An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951, '

BE it enacted by the Legislature of the State of Tamil
Nadu in the Thirty-first year of the Republic of India as

follows :—

) | |
ohene 8 4 (1) This Act may be celled the Taril Nadu Payment

ment. of Salaries (Amendment) Act, 1980,

(2) Clause (2) of section 3 shall be deemed to have
come into force on tbe 29th day of April 1979,

2. In section 10 of the Tamil Nadu Payment of Salaties
section 10, Act, 1951 (Tamil Nadu Act XX of 1951) (hereinafter
Tamil  Nadu referred to as the Piincipal Act), for the words “Chairman
?90;1 XX'  ofor the Deputy Chairman”, the words “the Chairman,

’ the Deputy Chairman, the Chief Parliamentary Secretary
or the Parliamentary Secretary” shall be substituted.

Amendmént of © 3. In section 12 of the principal Act,

§recti9lq 12,
ﬁggl K% Nac‘i)\} (1) in sub-section (4),—

(@) after the expression “Every Member referred
to in sub-section (i) shall”, the expression ‘‘for himself
and the members of his family” shall be inserted ;

- an am

*Por Statement of Objects and Reasons, sece Tamil Nadu Goyern-
ment Gazelle Bxtraordinary, dated the 11th February 1980, Part
Iv—Section 1, page 96-97.

\b
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(Amendment)

(b) the following proviso shall be inserted,
namely (—

“Provided that every person who had been a
Member of the Legislative Assembly or of the Legislative
souncil or of both, but had ceased to be such Member
at apny time, shall subject to such ccnd tions and during
such period as may be determined by rules made by the
State Government, bz entitled free ¢f charge to accomoda-
tion in the hospitals maintained by the State Govern-
ment and also to medical treatment and the benefits
conferred by this proviso shallnot be available to the
members of the family of the person referred to in this
proviso.";

(2) afier sub-section (4-B), the following sub-section
shall be inserted, namely :—

“(d-C) Every Member of the Legislative Assembly
or the Legislative Council who does not hold any of the
offices referred to in sections 3 to 6-A shall be entitled
to have a telephone at his rosidence, the insiallation
expenses of which alone shall be met with by the Siate
Government,”,

Ty
.2

;@n;zkﬁkw

4. For section 12-B of the principal Act, the fo Hg)wihg Substitution of

section shall be substituted, namcly :— new
for

section
seciion

““12-B. Pension.—(1) There shall be paid . ~~usion 12-B, Tamil

of two hundred and fifiy rupees per mcnsem to every
person who after the first day of March 1952, had been
or is a Membor of the Legistlative Assembly or of the
Legislative Council cr of beth, for one term

Provided that where any person has served cither
as a Member of the Legislative Assembly or 2sa Membar
ci'tkz Legislative Council or 2s both for a paricd exceed-
ing five years, there shall be paid to him an additional
pension of fifty rupees per menscm for cvery further
period of onc year as Member, so howcever that in no
case the pension payable to such person shall exceed five
hundred rurees per mensem.

(2) (i) If any person who has been paid any pension
under this Act as in force before the dat% cf pu%)ﬁcation
of th¢ Tamil Nadu Payment of Salarics (Amendment)
Act, 1980, in th.: Tamil Nadu Government Guzette, becomes
entitled to increasc in the amcunt of pensicn so paid by
virtue of the said Amendment Act, the increase shall be
given effect only on and from the date of such publication
and he shall not be catitled to any arrears of such iner ¢ase,

Nadu Act XX
of 1951.



12 Payment of Salaries [1980 : T.N. Act 10
(Amendment)

(ii) If any person becomes entitled to pension
for the first tim: by virtue of this sccticn, he shall be paid
such pension only with effect on and from the date of
publication cf the Tamil Nadu Payment of Salaries
(Amendment) Act, 1980, in the Zamil Nadu Government
Gazette and he shall not be entitled to any arrears of such
pension,

(3) The State Gov.rnment may make rules proviaing
for the conditions and restricticns subject to which such
pension may b¢ granted

Provided that no such pension shall be paid to
any person fcr the pericd during which such person was
or isin reccipt of any salary or any emoluments other
than Travclling Allowance either ficm any Siate or the
Central Government or -from any company or statvtory
body owned or controlled by Siate or the Central Govern-
ment and if any such income was or is raceived, the pay-
ment of pension shall be suspended for that period :

Provided further that no such pension shall be paid
to any person who is in receipt of pension for having
been a Member of the Parliament.

Explanation I—For purposes of sub-section (1),
the expression ‘‘one term” shall mean a period of not
lessthan one year and not more than five yearsof member-
ship in tbe Legislative Assembly or in the Legislative
Council or in botn, whether continuous or not.

_Explanation II—For the purpose of additional
pension referred tc in the proviso to sub-section (1), the
period of membership in the Legislative Assembly or in
the Legislative Counciior iz both need nct be continuous,

Explanation IIl.—For purposes of this section
salary includes salary received under this Act and salary
received as— .

(i) a Member of the Parlizment cr any cther
State Legislature.
(ii) a Minister or Depuiy Mmntister of the Govern-

men: of India ¢r of zayv otker S;zre,
Giiy the Cizirmiz or Depony Cheirmzn of ilfe

- S v e ww P g o .
(:mmul O dIZes o I ch;:\.v.:'gl?f C\, ;_,,_,g,}f Ol aﬁ}' @g};fr
o ~ i
Stare.

CVY the Soocier or Do Soenlee -7 o T
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PR

{Amendment)

'TAMIL NADU ACT No. 37 OF 1981"' !

THE TAM]EL NADU PAYMENT OF SALARIES’
(AMFNDMENT) ACT, 1981, -

e 4

[Received the assent of the Governor on the 6th June 1981,

ﬁrst published in the Tamil Nadu Government
Gazette Extraordinary on the 9th Jume 1981 Wl"ﬂ"’

kast 27, Thunmathi-2012—Thiruvalluvar Aandwy} -

)

An Act further o amend the Tamil Nadu Payment of Sa‘?dries "

Act, 1951, | .
Beit enacted by the Legislature of the State of Tamil Nadu

inf the Thirty-second Year of the Repubhc of h;ha as |

follows S

Short titleand 1. (1) This'Act may be called the Tam;l Nadu Payment

commencement. of Salaries (Amendment) Act, 1981,

,';

2 Q) Clause (1) of section 2 shall be deemed to havc" ,.

come into force on the 1st May 1981.

(i) Clause (3) of section 2 shall be deemed to bave :

come into force on the 1st July 1980,

Amendment of 2. Insection 12 of the Tamil Nadu Payment of Salarmf

ti 12,
seo n:ﬁnNa%u Act, 1951 (Tamil Nadu Act XX of 195]),—

Act XX of (2) in sub-section (1-A), for the expresslon' “three'

1952, t-ndred and fifty rupees per mensem’, the expressxon
“four hundred rupses per mensem” shall be substituted ;

(2) in sub-section (4-B), for the expression “te-lepho‘ne k

allowance of one hundred and fifty rupees per mensem
1rreSpect1ve of the fact whether he has any telephone or
got”, the following shall be substituted, namely :—

“telephone allowaiice of—

(@) (1) one hundred and fifty rupees per mensem
with effect on and from the 1st July 1980 ; and

(ii) two hundred and fifty rupees per mensgm
with effect on and from the 1st May 1981,

" if he has a telephone at his residence ;

(0) () two hundred rupees per mcnsem wﬁh |

effect on and from the 1st July 1980 : and

* For S1atemen: of Objects and Reasons, see Tamil Nadu

Jovernmen! Gazelle Bxtraordinary, dated the 11th May 1981.

Part IV==Section 1, pagesg 597 and 598,
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(Amendment,
(i) three hundred rupees per mensem with
eﬂ'ect on and from tb.e Ist May 1981,

)
3

if he has no’ telfephone at his reszdence.” .

{(3) in sub-section (4-C),’ for the word “alone”, the:

wcmls “and the quarterly rent at the-rate of one hundred
and sevemy-ﬁwe rupeeé per qnarter” shalk be substitated.




Short title and

523 Payment of Salarles [1981 3 TN Act 38,1
(Second Amendment)-

r g o TAMIL NADUAQT N0.38 OF 1981*. |

THE TAMIL NADU PAYMENT OF SALARIES
(SECOND AMENDMENT) ACT, 1981. 1 .: .

[Received the ¢ssent of the Governor- on the 6th June 1981,

. <first' published in_ :'the, ‘Tamil Nadu Government,
Gazette Extraordinary on the 9th June 1981, (Val. .
kasi 21, Thunmathi-2012-Thiruvalluvar dandu).]

An Act further to amend the Tamil Nadu Payment of Salaries
dAct, 1951.

BE it enacted by the Legislature of the State of Tamil Nadu
in the Thirty-second Year of the Republic of India as

follows :—
1. (1) This Act may be called the Tamil Nadu Payment

commencement. of Salaries (Second Amendment) Act, 1981.

Amendment of
section. 3,
Tamil Nadu
Act XX of
1951, -

Am:ndment of
section 4,
Tamil Nadu
Act XX of
1951,

‘the 12th August 1980.

(2) (@) Sectlons 2, 3, 4, 5 and 6 shall be deemed to
have come into force on the 9th June 1980.

(b) Clause (a) of section 8 shall be deemed to have
come into force on the 30th June 1977 and clause (b) of
that section shall be deemed to have come into force on

2. YIn section 3 of the Ta.ail Na2du Payment of Salarles
Act, 1951 (Tamil Nadu Act XX of 1951) (hereinafter
referred to as -he principal Act), for the expression “house
rent allowance of two hundred and fifty rupees per mensem ;
but the house rent allowance”, the expression “house rent
of a sum not exceeding two thousand rupees per mensem
as may be fixed by the Public Works Department of the
State Government for the house the Minister occupies
in the City of Madras ; but the house rent” shall be

substituted.

3. In section 4 of the principal Act,—

(a) in sub-section (1), for the expression “house rent
allowance of two hundred and fifty rupees per mensem ;

¢ Ror Statement of Objects and Reasons, see Tamil Nadu
Government Gazette Extraordinary, dated the 13th May 1081,

Part IV—Section 1, pages 615 - 616,
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(Second " Amendment)

. .

bat-the house rent allowance™,the expression “bouse rent
4 p s rent

cfa sum pot exceeding two thousand rupees per mensem
as-may be fixed by ihe Public Works Department of the
State’ Government for the house the S>eaker occupies
in tne City- of Madras; but the house rept” shall be -

substituted

. -(b) in sub-section (2), for the expression “house rent :
allowance .of ore hundred rupees per mensem ; but the .

bouse rent allowaiice”, the eXpression ““house rent of a sum
not exceeding one thousand and five bundred rupees per
mensem as may -be fixed by the Public Works Department
of the State Government for the nhouse the Deputy Speaker

)

occupies in the City of Madras ; but the house rent””
shall be substituted. .o 4 o

4. In section 5 of the principal Act,—

(@) in sub-section ,’(1),'for .he expression “house rent
allowabce of two bundred and-fifty rupees per mensem;

But: the house rent allowance”; thz expression “house rent

of a sum not exceeding two thousand. rupees per mepsem.

as may ve fixed by the Public Works Department of the
State Governmert for the house the Chairman occupies

‘Amendsent of

section §,
Tamil Nadu

Act XX of
1951,

in the City of Madras ;" but 'the house rent ” shall ve

snbsti’tuted 3. ;

sy
L

dllowance of one hundred . rupecs per mensem; but,

the house-rent allowance”,the expression “house rent or a

sum fiot exceeding one thousind and five hundred rupees
per mensém. as may be fixed by the Pubiic Works Depart-
ment of the State Government for the house the Deputy.
Chajrman occupies in the City of Madras ; but the house,

rent” shall be substituted,

a 5 In section 6 of the principal Act,—

raty (@)'in sub-section (1), the expression “a house. rent
aillowance of one hundred rupees per mensem and *’ and the

portion beginning with the words “and a house repnt -

allowance” and ending with the words “free of rent” shall
.lje;,omittegl;; “ : . SR shatl
'“{ (b)-after sub-section (1), the following sub-section
shall be inserted, namely :— . ctio

cxo
§ C e

. ) in sub-section (2), for the expression “bouse rent

. Amendment o f
“ section 6, '

Tamil Nadu
Act XX of |
1951, Ea



524 Paymen; of Salaries [1981 : T.N. Act 38.
Secand Amendment

“(1-A) There shall be paid to each of the Paslia» .
mentary Secretaries including the Chief Parliamentary
Secretary, a house rent of a sumnot exceeding one thous,a.%d |
and five hundred rupees per mensem as may be fixed by -
the Public Works Department of the State Government
for the house the Parliamentary Secretary or the Chief .
Parliame..-2rv Secreiary occupies in the City of Madras ;
but _he house rent shall not be paid if they occupy a housg
provided by the State Government free of rent.” w

Amendmentof 6. (1) In section 6-A of the principal Act, in sub-
?ﬁ’“%ﬁ%& “section (1), for the expression “house rent allowance of
X of . one hundred rupses per mensem; but the house rent
1951, allowance”, the expressioa ‘“house rent of a sum not-
exceedingy one thousand and five hundred rupees
per mensem as may be fixed by the Public Works Depart-
ment of the State Government for the house the Leader
of ths Opposition in the Legislative Assembly or the
leader of the Opposition in the Legislative Council
occupies in the City of Madras ; but the house rent™
shall be substituted,

¢2) In section 6-A of the principal Act, in sob-section
(2), for the expression “house rent allowance of .ame
hundred rupees per mensem”, the expression “house rent
of 3 sum not cxceeding one thousand and five hundred
rupees per mersem as may be fixed by the Public Works
Department of the State Government for the hause the
Chief Governmeut Whip in_ the Legislative Asseriby
or the Government 'Whip in the Legislative Cop
occupies in the City of Madras ; but the house rent shg
not be paid to the Chief Government Whip in the Tegls<
lative Assembly and to the Government Whip in ‘the
- Legislative Council if they occupy a house provided by the
State Government free of rent™ shalt be substituted, -

e Ec'fi;,'ﬁ'%?gf of 7 Insection 6-B of the principal Act, in sub-section
Tamil Nadu  (@h— b
Act XX

of 1951, (a) for the expression “ig paid a house rent. A&Hw.

ence”, the expression *“‘or the Chief Government Whip
in the Legislative Assembly or the Government Whip
in the Legislative Council is paid a house remt™ shal] be
substituted ; RRSER s e
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(Second Amendment)

(b) for the expression “furnished and be provided
with such amenities as may be prescribed”, the following
shall be substituted, namely :—

“furnished and maintained and be provided
with such amenities as may be prescribed.

Explanation—For the purposes of this sub-
section ‘‘maintained’ in relation to a house does not
include paying local rates and taxes but includes providing
electricity and water.”

8. In section 12 of the principal Act,— Amendment of

(@) in sub-section (2-A). for the words “v.:2 hundred §r°°ti?ﬂ 12,
rupees per mensem”’, the words “two hundred and fifty Aitmg()??)%u

rupees per mensem *’ shall be substituted; 1951,

(b) in sub-section (4-A), in clause (a), after the words
“to travel”, the words “either singly or with his or her
spouse or any other relative it the case of lady members™
shall be inserted.



19814 L.N.Act 58] ° Payment of Salaries (Third - 579
- Amendment)

" TAMIL NADU ACT NO. 58 OF 1981.*

THE TAMIL NADU EATWMCHNT OF SALARIES
~+ + +» (THIRD AMENDMENT) ACT, 1981,

* [Received “the assent o the Governor on the 16th Septem-
ber 1981, first published in the Tamil Nadu Govern-
ment Gazette Exiraordinary on the 17th September
- 1981 (Purattasi 1, Thunmathi——-ZO12——Thiruvalluvar
Aandu) ]

: An Act further to amend thle Tizmzl Nadu Payment of Salarfes
Act, 95

BE 1t enacted by the Leglslature of the Staue of Tamil
Nadu ip the Thirty-second Year of the Repubhc
- of Indla as follows :—.

(1) This Act may be called the Tamll Nadu Payment Shgftc;;gf .

of Salaries (Third Amendment) Act, 1981. © mencement. - ,ﬁ

. (2) It shall be deemed to have come into force on

~the 1st May 1981. | N ,
2 * payment of Anndaeo

2. In section 12-A of the Tamil Nadu Payment of ¢ o on ;;;
--Salaries Act,*1951-(Tamil Nadu Act XX of 1951), 111 sub- 12.A, Tamil 1
section (1), for the words * two -thousand rugees >, the Nadu Act ‘t
words “ two thousand and five hundred rupees ” sball Be XX of 1951

substltuted S i o

;__,/‘“'

*For Statement of Objects and Reasons, see Tamil Nadu

rovernment Gazette Extraordinary, dated the 315t August 1981,
* Part IV-Section 1, page 880,

125—12—37A




780 Paymeni of Salaries {1982 ;: T.N. Act],o
TAMIL NADU ACT NO. 10 OF 1963.*

THE TAMIL NADU PAYMENT OF SALARIE§
(AMENDMENT) ACT, 1982. AR

[ Received the assent of the Governor on the 8th March 1982,
first published in the Tamil Nadu Government Gazette .
Extraordinary, on the 9th March 1982 (Masi 25,
Thunthubi, Thiruvalluvar Aandu-2013).]

An Act further to amend the Tamil Nadu Payment of Salarles
Act, 1951. '

BE it enacted by the Legislature of the State of Tamil Nadu ,
innthe Thicty-third Year of the Republic of India as
follows :-

% . .1(1) This Act may be called the Tamil Nadu Payment
%ﬁéﬁlﬁgnee. of Salaries (Amendment) Act, 1982. Sl
ment, - ‘ o

(2) Sub-clause (iii) of clause (@) of section 2, shall
be deemed to have come into fcrcc cn the 13th March =~ -
1980. .

g

b.mendment 2. In section 12-B of the Tamil Nadu Payment of
of section 12B, Salaries Act, 1951 (Tamil Nadu Act XX of 1951),—
Pamil Nadu

gstlxx of (@) in sub-section (1),—

(i) for the expression “first day of March 19527,
the expression ‘““15th day of August 1947 ” shall be substi-
tuted ;

» (ii) before the proviso, the following Explanation
! shall be inserted, namely :— .
“ Explanation.—For the purpose of this sub-
section,— ‘
(@) a Member of the Legislative Assembly
shall include a Membur of the Legislative Assembly of the -
former State of Travancore-Cochin, representing any
territory which after the 1st day of November 1956, forms
part of the State of Tamil Nadu ; ,
(b) a Member of the Legislative Assembly.
or of the Legislative Council shall include a Member of
the Legislative Assembly or of ths Legislative Council

*Ror Qtareme... of Obiacis and Reasors, 22 Tamil Nadu Gorerpe o
PO s EXITEOTIIDETY, J22sl the ITTE Frlrizey 1792 Pirte. n

P B v Porw L Tar omome
v, Sao® Ionades LIl
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of the State of Andhra Pradesh representing any territory
which after the 1st day of Aprii 1960, forms part of the
State of Tamil Nadu;”; ‘

(iii) after the proviso, the following proviso shall
be inserted, namely :—

“Provided further that no pénsion under this
sub-section shall be pzid to any person,—

, (a) who is in receipt of pension from any
other State for having been a Member of the Legislative
Assembly or of the Legislative Council of such State ;

(b)) who was a Member of the Legislative
Assembly or of the Legislative Council of the former

State of Maaras, representing any territory which ceased .

to form part of the State of Tamil Nadu.” ;

(b) after sub-section (2), the following sub-scction
shall be inserted, namely :—

“(2-A) If any person becomes entitled to pension
for the first time or to any increase in pension by virtue
of this section, as amended by the Tamil Nadu Payment
of Salaries (Amendment) Act, 1982, he shall be pa.? «nch
pension or such increase in pension, as the case may be,
only with effect on and from the date of publication of the
said Act in the Tamil Nadu Government Gazette and he
shall not be entitled to any arrears of such pension.”;

(¢) in sub-section (3), for the second proviso, the
following proviso shall be substituted, namely :—

¢ Provided further t'hat--

(@) no such pension shall be paid to any person
for the period during which such person was or is,in receipt
of any other pension or honorarium either from any State
or the Central Government or from any company or statu-
tory body owned or controlled by any State or the Central
Governinent, or in receipt of any political pension either
from any State or the Central Government, if the amount
of such other pension, honorarium or politicul pension,
is equal to, or in excess of, the pension to which he is
entitled under sub-section (1) ; |

(b) where the amount of such other pension,
honorarium or political pension is less than tne pension
to which he is entitled under sub-section (1), such person
shall be entitled to reweive uniy (i difference as pension
undet that sub-section.”.
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(Second Amendment)

TAMIL NADU ACT NO. 24 OF 1982.*

THE TAMIL NADU PAYMENT OF SALARIES
(SECOND AMENDMENT) ACT, 1982.

[Received the assent of the Governor on the 27th dprij 1982,
first published in the Tami] Nadu Government Gazette
Extraordinary on the 29th April 1982 (Chithirai 16€
Thunthybi, Thiruvalluvar Aandu—2013).]

An Act fyrther to amend the Tamil Nadu Payment qof
Salaries Act, 1951. -

BE it enacted by the Legiélature of the State of Tamil Nadu
in the Thirty-third Year of the Republic of Indja 3s
follows:— | e

1. (1) This Act may be called the Tamil Nadu Payment

33&%&3&232&. of Salaries (Second Amendment) Act, 1982.

,,,,,

(@) () Sectivons 2 to 8 shall be deemed tg hav C |
“into force on the 1st April 1982. ' < qgg
(ii) Section 9 shall be deemed to have come into

force on the 9th March 1982. GRS

Amendment of 2. In section 3 of the Tamil Nadu Payment of Salaries
section 3, Act,1951(Tamil NaduAct XX of 1951), (bereinafter referred
Xg‘tn;éXN&d“ to as the principal Act), for the expression * one thousand
1951, - rupees per mensem,”’, the expression “one thousand an
five hundred rupees per mensem,”shall be” substituted.

Amendment of - 3. Insection 4 of the principal Act,—

- section 4, ,

R ﬁugs} (@) in sub-section (1), for the expression “one thou- .
BHRETS sand rupees per mensem,”, the expression ““one thousand

and fiye hundred rupees per mensem,” skall be substitu-

ted ;

(b) in sub-section (2), for the expression *seven
hundred and fifty rupees oer mensem,”,the expressjonone =
thousand and two hundred rupees per mensem,” shall be
substituted. 5443
* RN MRINEERL o Osjscts zad Rizsons, &e 7%
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(Second Amendment)
4. In section 5 of the principal Act,-— : Amendment of
. ‘ Section 5,
Tamil Nadu

(a) in sub-section (1), for the expression ‘“‘ one thou- Act XX of 1951
sand rupees per mensem,”, the expression “one thousand )
and five hundred rupees per mensem,” shall be substituted ;

(b) in sub-section (2), for the expression “‘seven
hundred and fifty rupees per mensem,”, the expression
“one thousand and two hundred rupees per mensem, *
shall be substituted.

5. In section 6-A of the principal Act, in sub-section Amendment of
(1), for the expression “seven hundred and fifty rupees section 6-A,
per mensem,”’, the expression “one thousand and two Tamil Nadu
hundred rupees per mensem,” shall be substituted. Act XX of 1951.

6. In section 6-B of the principal Act, in sub-section (1), Amendment of
for the word “ or the Leader of the Opposition in the Legis- section 6-B,
lative Council”, the words ‘the Leader of the Opposition Tamil Nadu
in the Legislative Council, the Chief Government Whip jn Act XX of 1951,
the Legislative Assembly or the Government Whip in
the Legislative Council” shall be substituted.

7. In section 12 of the principal Act,— Amendment of
( @, for th ‘sectiplnIJZéu
(a) in sub-section (1), in clause (a), for the expression Tamil Na
* two hundred and fifty rupees per mensem,”, the expression Act X of 1951.
“three hundred rupees per mensem,” shall be substituted

(b) in sub-section (4-A), in claise (@), for the words
“or any other relative in the case of lady members”, the
words “‘or with any other companion® shall be substituted;

(¢) for sub-section (4-B), the following sub-section
shall be substituted, namely :— ‘

~ *(4-B) Every member of the Legislative Assembiy
or of the Legislative Council, who does not hold any of the
offices referred to in sections 3 to 6-A, shall be entitled to
receive telephone allowance of three hundred and fifty
rupees per mensem irrespective of the fact whether he
has any telephone or not.”’;

(d) in sub-section (4-C), the expressicu ““and the
quarterly rent at the rate of one hundred and seventy-five
rupees per quarter,”’ shall be omitted.
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(Second Amendment) V

Amendmentof S Insection 12-A of the principal Act,in sub-section (1),

section 12-A, fortheexpression ““two thousand and five hundred rupees”,

Xa:t:}i{!_)(N:fd& 51 the expression *taree thousand rupees’ shall be substituted.
(o "0 .

Amondment of 9. Jn section 12-B of the principal Act, in sub-section. -

“section 12-B,  3), for the second proviso, the following proviso shall be

Tamil Nadu  substituted, namely :—
Act XX ol 1951.

“ Provided further that—

(a) no such pension shall be paid to any-person for
“the period during which such person was or is in receipt
of, pension for having been a Member of the Parliament .
or any other State Legislature, or honorarium cither from
any State or the Central Government or from any company .
or statutory body owned or controlled by any State or the
Central Government and if the amount of such pension,
‘or honorarium is equal to, or in excess of, the pension to-
which he is entitled under sub-section (1) ;

(b, whe.e the amount of such pension or honorarium
1s less thar the pepsion to which he is entitled under sub-
section (I} such person shall be entitled to receive only
the “fference as pension under that sub-section.”.

W
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’_".a.wc,m of e (.row‘rn-t ' \n the,30’th» Mal:ch 198 San

BE it enacted by the. Legxs]ature of the Stat of Ta" ‘
Thlrty -sixth Year: of the Repubh; ‘_;?’0 India ‘as f 110' Vs

00
% N Short tztle and commencemen
0 the Tam_Jl, Nadu _Payment o_f lWSal _
(2) (1) The prOV151ons of this. /
10 and. section’ 8, . shall - be deemed to‘ have cgme -ifito,
0 Ist Apnl 1984 o e v SR e
- (i) Clause ( b) of section 6 anid sectlon 8 shall & tleemi
0. have come info force on the 16th Februarv 1984
{k . 2. Amendment of section 3, Tamzl Nadu Act XX
l°  section 3-.of the Tamil Nadu Payment of *Salaries ‘Act;
¥  Nadu Act XX of 1951) (hereinafter referred to'as the prin
.  for the expression “ one, ‘thousand and five  hundred ‘Tup
, 4% mensem”’ the expression “one thousand and seven, hun
T per mensem * shall be subsrntuted - cE
pr: ' \

% ﬁmendrmnt cf section 4 Tan ul Nadu Act YA of 193
section 4 of the principal Act,— - < _ SR

" (a) in sub-section (1), for the expressum * one thousand
3 ﬁve hundred rupees per mensem ™, the ‘expréssion - ¥ onethous
4 end seven hundigd ],'U,Je% per mensg:m shall be substitub.,

; (b) in sub- seution (2). for the expression « one thousan
u two hundred rupces pér mensem ”, the expression = ¥ one
] zmd fgur hu ndred ;‘L}pﬁ%& per mcnsem " shall ba &ubsmuter

a4 Amendmen 0f sec;foa 5, Tami Nﬂdy ,m XX
mtwn § of the principal Attess

{dy I subssaction i’i), for the. mmaign “e one thﬁ 1
ﬁva hundred rupees per monsem ™, e G%D @95 t}i‘i oy
and seven h ndrﬁd ;upees pet mgmerz; s}f\g di t
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_pb—seet:on (2), for the expressmn ‘one thousand and
Ired rupees per mensen1 ”, the expression “ one thousand and
undred rupees per mensem ” sha]l be substituted.

ctio ")of the prmclpal Act in sub»sec’mon (D, for the
- one ‘thousand and two hundred rupees per mensem ™,
“oné thousand_ .and four ‘hundred rupees per men~

f_rupyes per men.sem the expresswn ¢ ﬁve nundred rupees
em.”’ shall be subst1tuted / : ;

:'_e(b) in sub-sectlon (4-A), in ciause (b), for the expression
Secretary, Legislative Assemb]y Department or  Sccretary. Legis-
tive - Council Department ”, the expression “ Secretary, Legm]atwe
\ssemply - Secretarlat or LSecretary, Legislative Council Secretanat ’

;,_12 A of the prmmpal Act in sub-section (1) for the
"V‘“'Every Member of the Legislative Assemblv or of the
ve. Council, who does not hold any of the offices referred to

3t06 shall, for.every financial year, be prowded with
ay coupons for a value of three thousand rupees ”, the expression
“very ' Member -of uthe Leolslatlve Assembly -or of the Legislative
uncil] including any / such Mémber who holds any of the offices
0 in sections 3 to ‘6 shall, for every financial year, be prc-
ith :railway' coupons' for a value of four thousand rupees =
- substituted.

onstructzon of references.—In the appllcatlon of any rule,
otification, form or order made or issued under the principal Act,
rcférence to the Legislative Assembly Department or the Legis-
.Couricil Department shall, unless the context otherwise requires,
med to be a refercnce to the Legislative Assembly Secretariat
,_Leglslatlve Council Secretariat. as the case may be.

(By order of the Governor) |

S. VADIVELU, _
Commissioner and Secretary to Government,
' | Law Departmcnt

[

e e [FO—

'”'ﬂm 'AND PUBLISHVD BY THRE DIRROTOR O WTATIONFRY AND PRINTINE
&M’B‘“t o QW"W “? THE ﬁ”Y““‘Y%ENT QF TAMIG NADD.
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The following ‘Act of the Tamil Nadu Legislature received the

published for general information :—

ACT No. 19 OF 1986
An Act further to amend the Tamil Nadu Payment of Salaries Act 1951.

BE it enacted by the Legislature of the State of Tamil Nadu in thc'

Thirty-seventh Year of ﬁm Republic of India as follows : —

1. Short title and commencemr’.nr‘-—(l) This Act may be calléd
the Tamil Nadu Payment of Salaries (Amendment) Act, 1986. =

(2) It shall be deemed to have come into force on the Ist July.'

1985. SRF N

9. Amenidment of section 3, Tamil Nadu Act XX of 1951.—In sec- - |

tion 3 of the Tamil Nadn Payment of Salaries Act, 1951 (Tamil Nadu

assent of the Governor on the 17th February 1986 and is  hereby - -

Act XX of 1951) (hereinafter referred to as the principal 'Act), for .
the cxprescuon “one thomand and seven hundred rupees per men- - .

sem”, the expression “two thousand and one hnndred rupees per
mensem *’ shall be substituted.

3. Amendment of section 4, Tamd Nadu Act XX of 1951 —-In
sectior 4 of the principal Act—— :

(a) in sub-section (1), for the expression oné thousand and

seven hundred rupees per mensem ?, the expression “two thousand
p P _ .

and one hundred rupees per mehsem ” shall be substituted ;

(b) in sub-section (2), for the expresswn “one thousand and
four hundred rupeecs per mensem ”, the expression “one thousand and

"seven hundred rupees per mensem & shail be substituted.

. 4. Amendment of section 5, Tamil Nadu Act XX of 1951 ——In
section 5 of the principal Act,—

e .

(@) in sub-section (1), for the expresq:on “one thousand and -
seven hundred rupees per mensem . the expression “two thousand

and one hundred rupees per mensem’ * shall be substituted;

{b) in sub-section (2). for the expression “one thousand and

four hundred rupees per mensem™, the expression “one thousand and
sever hundred rupees per mensem * shall bn substituted.

5. Amendment of section 6-A, Tamil Nadu Act XX of 1951,—In
SCCtIOﬂ 6-A of the principal Act, in sub-section (1). for the expressxon
‘ one thousand and four hundred rupees per mensem ”, the expression
“one thousand and seven hundred supess per mensem » shall be
SUbStltuted . PP RY R IR
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The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Gowernor on the 10th December 1986
and is hereby published for general information:—

ACT No. 69 OF 1986.

. An Act further to amend the Tamil Nadu Payment of Salaries Act,

1951.

BE it enacted by the I.cgislaiive Assembly of the State of Tamil Nadu
in the Thirty-seventh Year of the Republic of India as follows :—

1. Short title and commencenent.— (1) This Act may be called the
Tamil Nadu Payment of Sa]a';ies' (Sccond Amendment) Act, 1986,

"' (2) Sections 2, 3, 4, 5 and 6 shall be deemed to have come
into force on the 4th June 1986.

2. Amendment of siction 3, Tamit Nadu Act XX of 1951.—Ia
section 3 of the Tamil Nadu Payment of Salaries Act, 1951
(Tamil Nadu Act XX of 1951) (hereinafter referred to as the
principal Act), for the expression “and a house rent of a sum not

-exceeding two thousand rupees per mensem as may be fixed by the

Public Works Department of -the State Govermment ™, the expression
“and, subject to such maximum limit, as may be prescribed,
a house rent .of such sum per mensem as the Public Works

" Department of the State Governmeat may, from time to time, fix

with reference to the pgevailing rate of rent,” shall be substituted.

3. Amendment of section 4, Tamil Nadu Act XX of 1951.—In
section 4 ‘of the principal Act,—

(a) in sub-section (1),. for the expression “and a house rent
of a sum not exceeding two thousand rupees per mensem as may be
fixed by the, Public Works Department of the State Government”,
the expression ¢and, subject to such maximurn Lmit as may be
prescribed, a house rent of such sum per mensem as the Public
Works Department of the State Government may,
time,* fix with reference to the prevailing rate of rent,” shall be
substituted : :

[

(b) in subsection (2), for the expression *and a house ren
of a sum not exceeding one thousand and five hundred rupees pet

mensem as may be fixed by the Public Works Department of the §
State Government ”, the expression “and, subject to such masimued

Limit as may be prescribed, a house rent of such sum per

o

from time to.
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as the Public Works Department of the State Government may,
froni time to time, fix with reference to the prevailing rate of rent, ”
shall be substituted.,

1
4. Amendmen? of section 5, Tamil Nadu Act XX of 1951.—In
scction 5 of the principal Act,—

(«) in sub-section (1), for the expression *and a house rent
of a sum not exceeding two thousand rupees per monsem as may be
fixed by the Public Works Department of the State Government”,
the expression “and, subject to such maximvm limit as may be
prescribed, a house rent of such sum per mensem as the Public
Works Department of the State Government may, from time to time,
fix with referenc% io the prevailing ratg of rent,” shall be substituted;

&7

(b) in sub-scction (2), for ihe expression “and a house rent
of a 'sum not excegding one thousand and five hundred rupees per
mensem as may be fixed by the Public Works Department of the
State Government ”, the expressicn “and, subject to such maximum
limit as may be prescribed, a house .cut of such sum per mensem
as the Public Works Department of the State Government may, from
time to time, fix with reference to the prevailing rate of rent, ™
shall be substituted,

». Amendment of section 6, Tamil Nadu Act XX of 1951.—In
section 6 of the principal Act, in sub-section (1-A), for the
xpression ““a house rent of a svm not exceeding one thousand and
ive hundred rupees per mensem as may be fixed by the Public Works
Department of the State Goverament ”, the expression “ subject to
uch ‘maximum limit as may bc prescribed, a house rent of such
wm per mensem as the Public Works Department of the State
iovernment may, from time to time, fix with reference to the
revailing rate of rent,” shall be substituted.

6. Amendment of section 6-4, Tamil Nadu Act XX of 1951 —
1 section 6&A of the principal Act,—

(a) in sub-section (1), for the expressicn “and a house rent
{ a sum not exceeding one thousand and five hundred rupees per
ensem as may be fixed by the Tublic Works Department of the
ate Government ', the cxpression “and, subject to such mgximum
nit as may be preseribed, a house rent of such sum per mensem as
¢ Public Works Department of the State Gavernment may, from
ne to time, fx with reference to the prevailing rate of rent, ** shall
> substituted ; _ o nta

- M




(b) in sub-section (2), for the expiessien “a house rent of a2
sum not exceeding one thousand ard five hundred rupees per mensem
as may be fixed by the Public Works Department of the Stale
Government *, the expression. “subject to such maximum Yimit
as may be pxescnbcd a house rent of such sum per mensem asl the
Public Works Department of the State Government may, from time
to time, fix with reference to the prevailing rate of rent,” shall
te substituted.

7. Amendment of section 12-A, Tamil Nadu Act XX of 1951.—
In section 12-A of the principal Act—

(1) in subsection (1), for the expression “four thousand
rapees ', the expression “four thousand and six hundred rupees”
shall. be substitiited and shall be deemsed to havy been substituted
with effect on and from the Ist April 1986 ;

| (2) with effect on and from the 1st April 1987,—

(a)y for the marginal heading, the following marginal heading
shall be substituted, namely:-~--

* Payment for transit by raillway *’;

. (b) for sub-section (1), the following sub-section  shail be
substitnted, namely:—

. “(1) Bvery member of the Legislative Assembly including
any such member who holds any of the offices referred to in
seclions 3, 4 and 6 shall, for every financial year, be entitled to
receive in such manner and subject to such conditions, as may be
prescribed, a sum of four thousand and six hundred rupees in two
cqual instalments payable’in thc months of April and October, for
the purpose of travelling either singlv or with his or her spouse or
any other relative in one or more journeys by any class by any
railway in India.”.

8. Amendment of section 14, Tamil Nadu Act XX of 1951.—Ia
sectlon 14 of the principal Act, after sub-section (4), the following
sub-section shall he added, namely:—

| “(5) *Totwithstanding anything contained in sub-scction (4),
the State Government may make rules in respect of payment oft house

rent under sections 3, 4, 5, 6 and 6-A, so as to have retrospective

effect on and from a date not earlier than the 4th June 1986.".

(By order of the Governor)

3. VADIVELU.
Commissioner and Secretary to Governinent,
Law Department.
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| “five thousand six hundred' and fifty rupees - shaﬂ bé sabstituted .

o

The ﬂollowmg Actz of ‘the {Tamil” ! Nadu Leglslatlve Assembly
received the assent of tlic Covernor on the 1st Deceniber 19871
and is hereby published for general:information :— . o

EXPRAORIENG : m €0§o3

ACT No. %4 OF 1947.' e et

An Act farther to amend the Tamzl Nadu Payment of Salanes Act- :
1951. A

BE it enacted. by the Leglslatnve Assembly of the Stata of Tarml Nadu
n thc Tlnrty-clghth Year of the Repubhc of Ind1a a8 follorws —_

1. Short title and cominencement —(1) “This Act: mayushe xcall
the Tamil Nadu Payment of Salaries (Amendment) Apt 1987 -

(2) It shall be decmed to have 'como “into- Torce en” 'the»=-; st

L

2. Amendment of sectzon 12, Tamil Nadu Act XX of 1951 —0
section 12 of the Tamil Nadu ‘Payment of -Salaries Act,: 19571 (Taniil,
Nadu Act XX of 1951) (hereinafter referred to. as the. . %
Act), in sub-section (4-B), for the. expression: three : hlmdrcd &
fifty rupees per mensem ”, the expression “four hundred and ﬁfty
rupccs per mensem > shall be subsMuted

NEFERL TR r:" PR S vJ b
N',*»*,.-hw, AT DY ¥l

3. Amendment of section 12-A, Ta;m“l Nadu' Aet XX W“Hm e
Ia section 12-A of the principal Act, in sub-sectiok (1},  for ‘the.
expression “ four thousand and six Jhundred rupees.”’ thmexpmﬁon

'.g;::?«‘»',{,:.\ h o
(By. order of the Governor) ot
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The following Act of the Tamil Nadu Legislalive Assembly received the
assent of the Governor on the 17th Mav 1989 and is hereby published for
general information ;—

ACT No. 11 OF 1989,
An Act further to amend the Tamil Nadu Payment of Salarzes Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamu Nadu in the
Fortieth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amend- Short ‘titl“e:, : aid
ment) Act, 1989. | commiencemens, -

(2) (a) This Act, except section 6 shall be deemed to have come into
force on the 11th day of February 1989.

(b) Scetion 6 shall be deemed fo have come into force on the 1st day

of April 1986. R .
Frmi Nadu  Act 2. In section 6 of the Tamil Nadu Payment of Salaries Act, 1951 (herein- Amendment  of
§ XXof 1951. after referred to as the principal Act),— section 6, . -
' (1) for sub-section (1), the following sub-section shall be sub&tltuted
namely ;—- ' \

“ (1) There shall be pald to each of the Parhamentary Secretaries a v f-f
salary of one thousand and seven hundred rupees per mensem. B
(2) in sub-section (1-A),— '

(e¢) the expressions ‘ including the Chief Parliamentary Secretary ”
and “or the Chief Parliamentary Secretary ” shall be omitted ;

(b) for the expression “if they occupy ", the expression “ii- he
occupies  shall be substituted ;

(3} sub-section (2) shall be omitted.

3. In section 6-B of the principal Aect, in sub-sections (1) and (2), the
exptession * the Chief Parliamentary Secreta.ry ” shall Te omitted. ‘

4. In section 7 of the principal Act,—-‘

(1) in sub-seciion (1;, a2 tke-expression “ Deputy. Speaker ¥ the
expression ‘ the Parliamentary Secretary” shall be inserted; '
{2) in sub-section (2),—
(a) in clause (i), the word “ and ” occurring at the end shall be
omitted ;
(b) in clause (ii), the word “ and ”’ shall be added at the end ;

(c) after clause (ii), the following clause shall be added, namely —_

“ (iit) any liability arising with effect on and from the 11th day of
Tebruary 1989 out of the use of any conveyance provided under sub-section (1)
incurred to third parties by the Parliamentary Secretary or any person in his
employment.”.

5. In section 10 of the principal Aect, the expression “ the Chief Parllamen- 4
tary Secretary ” shall be omitted. \ ‘

6. In section 12-B of the principal Aect, in sub-section (1), in the second
proviso, after ¢lause (b). the following clause shall be added, namely :—

“ (¢) who ceases to be a citizen of India or who has voluntarily acquired - '
the citizenship of a foreign State, or is under any acknowledgement of allegiance -
or adherence to a foreign State.”

(By order of the Governor.)

_P. JEYASINGH PETER
Secretary to Government, Law Department.
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The following Act of the Tamil Nadu ch'isiative Assembly received the
assent of the Governor on the 17th November 1989 and is hereby published
for general information :—

ACT No. 33 OF 1989,
An Act further to amend the Tamil Nadu Pavment of Salaries Aet, 1951,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fortieth Year of the Republic of India 85 follows:— .

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Second %ﬁ“ﬁgg’n‘;ﬁ
Amendment) Act, 1989 - - o

o (2) -1t shall be deemed to have come into force on 'the lst day of June
1989, ’
2. In section 4 of the Tamil Nadu Payment of Salaries Act, 1951 (herein. Amendment of
after referred to as the principal Act), in subsection (2), for the expression ¢tior ™.
“ one thousand and seven hundred rupees per mensem | the exp:..sion * one
thousand and nine hundred rupees per mensem ™ shall be substituted.

3. In section 6 of the principal Act, in sub-section (1), for the expression Ail:cli?me%t ot
* one thousand and seven hundred rupees per mensem , the expression “ one oz 0.
thousand and nine hundred rupees per mensem ” shall be substituted.

4. In section 6-A of the principal Act, in sub-section (1), for the expression Amendment of
“ on> thousand and reven hundred rupees per mensem ', the expression “one scction 6-A.
thousand and nine hundred rupees per mensem * shail be substituted.

5. in sestion 12 of the principal Act, in sub.section (1-A), for the expres- At:ee:ﬁgme:itz of
gion “ five hundred rupees per mensem ™, the expression *seven  hundred o L.
rupees per mensem ” shall be substituted.

(By order- of the Governor) ' I

P. JEYASINGH PETER,
Secretary 1o Government, Law Department,
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'The following Act of the Tamil Nadu Legislative Assembly received the}
- assent of the Governor on the 12th June 1992 and is hcreby publighed ior ;
izener( inforfmation :~—.

4 , ACT No. 33 OF 1992.
An Act f@qrther to amend the Tamil Nadu Payment of Saluries Act, 1951.

BE it cnasted by tte Iegislatice Assembly of the State of Tamil Madu in the
Yorty-third Year of the Repuklic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Payment of Salsries SPom Hie 428

{Amendment) Aet, 1992.

(2) Section 5 shall be deemed to have come into force on the 1st day
of Suptember 1991 and the other provisions of the Act shall come into forve at
onze

Amendment of

'; Nadu Act 2. In the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter rct“ei}-red tong title,

il
§ X of 1951.  to a4 the principal Act), in the long title, for the wordy * Leaders of ' the
A 4 1-Oppesition, Chief Government Whip, (fovernment Whip *, the words “ Leadler
K of the Opposition, Chief Government Whip ” shall be substituted.

3. In the preamble to the principal Act, for the words “ Leaders of the Am"‘d‘m": o
§ Opposition, Chief Government Whip, Government Whip ”, the words * Leader
2 of the Opposition, Chief Government Whip ” shall he s‘ubstltuted.

4. In section 6-A of the principal Aect, in the marginal heading, for the
words “Leaders of the Opposition and Government Whip”, the words “Leader A:z;!g;mt of
of the Opposition and Chief Govemment Whip” shall be substituted. -
5. In section 12 of the principal Act,— A":&&%‘z“
(1) after sub-seetion (1-A), the following sub-section shall be inserted,
namely :—
q “(1-AA) Every member of the Legislative Assembly who does not
hold any of the offices referred to in sections 3, 4, 6 and 6-A shall be entitled
to receive a constituency allowance of two hundred and fifty rupees per
mensem.” : '

(2) in sub-section (2),— ‘
(a) after the expression * sub-scotion (1- A) * the expression “ the
ennstituency allowance referred to.in sub-seetion (1-AA ) ", shall be inserted ;

(3) in the proviso, after the words “ the compensatory allowance ¥,
the words “the constituency allowanee” shall be inserted.

(3) in sub-gection (5), after the expression “sub-section (1-A) ', the
wxpression “ the constituency ellowanece peferred to in sub-secHion (1. AA,. "
ahall be imserted.

(By order of the Governor)

‘ MD. ISMAIL, :
Becretary to Government, Law Departnent.
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“sevea thou:and rupees”, the expression “ ten thousand rupees” shall be subs-

tituted.
(By order of the Governor.)

M. MUNIRAMAN,
Secretary to Govcrnment, Law Department.

A Group IV 2 Ex. (287'—1a
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- e Th%llowiﬂg Act of the Tamil Nadu Legislative Assembly received the
. assent of the Governor on the 27th May 1993 apd is hereby pub'i~hed for
- general information :— ¥ f
| ACT No. 21 OF 1993.
<
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.
BElt enacted by the Legislative Assembly of the State of. Tamil - Nadu in the
Forfy-fourth Year of the Republic of India as follows :—
1. (1) This Act may be called the Tamil Nadu Payment of Salaries {Amend- Short title and
went) Act, 1993. 7 ' commencement,
X(Z)‘ It éﬁa:til bz dzem:d to have coh: into forss oa ths Ist.day'of Anril 1992.
, MNadu Act - .2 In section 12 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter Amendment of
bal. referred to as the principal Act), in sub-section (4-B), for the expression “seven section 12.
hundred rupees per mensem ", the expression * eight hundred rupses per mensem ?
shall be substituted.
3. In section 12-A of the principal Act, in sub-sec.ion (1), for thel expression  Amendment of
i section 12-A,
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Part IV — Section 2

Tamil Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 10th June 1994 and is herebv published for general
information :—

ACT No. 31 OF 19%4.

An Act further 1o amena the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-fifth Year of the Republic of India as follows :— |
|
1. (1) This Act may be called the Tamil Nadu Paymens of  Salaries  Short title
(Amendment) Act, 1994, and
commence~:
, ment.
(2) It shall come into force on such datec as the State G jverannsat nay, >/

notification, appoint.

2. After section 13 of the Tamil Nadu Payment of Salaries Act, 1951, the following [asertion ot
section shall be inserted, namely: — new section
) 13-A.

“13-A. Group Insurance Scheme.—(1) Every member of the Legislative Assembly
including any such member who holds any of the offices referred to in sections 3,
4, 6 and 6-A shall be entitled to the benefits of Group Insurance Scheme, the policy of
which shall be obtained by the authority, as may be prescribed, from the Life Insurance
Corporation of India, on the life of such members.

(2) The annual premiuny amount fixed by the Life Insurance Corporation of

. Indna towards such Group Insurance Scheme shall be pald by the authorit' ret‘errel FTRRNIAETT LT

( mnn) IV-') I ‘.' i303) —1
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"* (3) Asum of three hundred rupees per year shall be recovered towards such

Group Insurance Scheme, asa token :mount, from the salary of every member of the

e~ Legislative Assembly mcludmg any such member who holds any of the ofﬁces referred”
Uit séetionts 3, 4, 6 and 6-A:

Provided that such sum of three hundred rupees shall not be recovered from the .
i member for the period for which be relinquishes under secti‘on 13, the who]c of .
S salary or allowance entitled to under, this Act Co e .

[P

——

4 The State Government may make rules governing such Group lnsqrancc

I " Scheme in consultatxon with the Life’ Insurance Corporatxon of Inrdla
4 -« g b

z (By order of the Governor)

M. MUNIRAMAN.
Secretary to Government, Law Depariment.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor onthe 28th June 1994 and is hereby published for general
information :—

ACT No. 35 OF 19%4.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951,

Bg it enacted by the Legislative Assembly of the State ot Tamil Nadu in the Forty-fifth
Year of the Republic of Iadia as follows :-- _

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Second Amend- Short title anq
ment) Act, 1994. : , {4 4 commencse
ment,

(2) It shall be deemed to have co.mne into force on the Ist day of April 1993.

;amil Nadu 2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (heremafter referred Amendment -
Act XX of to as the principal Act), for the expression “three thousand rupees per measem”, the  of szction 3.
1951, expression “three thousand aad five huadregd rupzes per .nensen” shall ba substituted. .

3. In section 4 of the principal Aci,— Amendment of
_ section 4.
(1) in sub-section (1), tor tpe expression “three thousand rupees per mensem ”
the expression “three thousand and five hundred rupz2s per mensem’ shall be substituted;

(2) in sub-section (2), for the expression “two thousinl and seven hundred rupees
per mensem”, the expression “three thousand and two bundred rupees per mensem
shall be substituted.

4, In section 6-A of the principal Act,— Amendment

. ot section 6-A,
(1) in sub-section (1), for the expression “two thousand and seven hundred rupees ’

per mensem”, the expression “three thousand and two hundred rupees per mensem”

shall be substituted ;

(2) in sub-section (2), for the expression “two thousana and seven hundred rupees
per mensem”, the expression “three thousand and two hundred rupees per mensem”
shall be substituted.

5. In section 12 of the principal Act,— Amendment
iof section 12,

- (1) in sub-section (1), in clause (a), for the expression “one thousand rupees per
mensem”, the expression “one thousand two hundred and fifty rupees per mensem” shall
g .be substituted ; :

(2) in sub-section (1-AA), after the'expression “constituency allowance of two
i hundred and fifty rupees per mensem”, the expression “ and a postal allowance cf two
hundred and fifty rupees per mensem” shall be added.
(3) in sub-section (2),—

(@) in the opening portion, after the expression “‘constitueucy allowance™,
the expression “and the postal allowance” shall be inserted ;

 {by in the proviso, after the expression “the constituency allowance”, the
oxpression  “the postal allowance” shall be inserted ;

(4) in sub-section (5), after the expression *‘the constitdency jaliowance”, the
expression ~and the  postal allowance™ shall be iaserted.

(By order of the Governor)

M. MUNIRAMAN,
Secretary to Government, Law Departmeni.

Grou p) 1V-(2) Ex, Ex(333)—3
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the Sth December 1994 and is hereby published for

gen eral mformatzon -

ACT No. 57 OF 19%4.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
fifth Year of the Republic of India as follows:-

Short title and 1. (i) This Act may be called the Tamil Nadu Payment of Salaries (Third
commencement.  Amendment) Act, 1994.

(i) This Act except section 7 shall be deemed to have come into force
on thc Ist day of April 1994.

Amendment 2. In section 3 of tne Tamil Nadu Payment of SaJanes Act, 1951 (herein- Tamil Nadu
after referred to as the pnncnpal Act), for the expression “three thousand and five Act XX of
hundred rupees per mensem”, the expression "four thousand and five hundred rupees  1951.

per mensem” shall be substxtuted :

of section 3.

Amendment 3. In section 4 of the principal Act, —

f section 4. . . ! v .
of sect (1) in sub-sectlon (1), for the expression “three thousand and five hun-
dred rupees per mensem”, the expiession “four thousand and five hundred rupees
per mensem” shall be substltuted

(2) in sub-section (2), for the expression “three thousand and two hun-
dred rupees per mensem”, the expression “four thousand rupees per mensem” shall
be substituted.

Amendment 4. In section 6-A of the principal Act,—

of section ] . .
6-A. (1) in sub-section (1), for the expression “three thousand and two hun-
dred rupees per mensem”, the expression “four thousand rupees per mensem” shall
be substituted; ‘

(2) in sub-section (2), for the expression “three thousand and two hun-
dred rupees per mensem”, the expression *“four thousand rupees per mensem” shall
be substituted.
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5. In section 12 of the principal Act,— : , Amendment
of section

(1) in sub-section (1), in clause (a), for the expression “one thousand two i

hundred and fifty rupees per mensem”, the expression “one thousand and five
- hundred rupees per mensem” shall be substituted,

(2) in sub-section (1-A), for the expression “eight hundred rupees per
mensem”, the expression “one thousand rupees per mensem” shall be substituted;

(3) in sub-section (1-AA), for the expression “constituency allowance of
two hundred and fifty rupees per mensem and a postal allowance of two hundred
and fifty rupees per mensem”, the expression “constituency allowance of three
hundred rupees per mensem and a postal allowance of three hundred and fifty rupees
per mensem” shall be substituted.

6. In section 12-B of the principal Act, in sub-section (1),— ’ Amendment

. L. . . of section
(1) for the expression “five hundred rupees per mensem”, the expression 1, g

“seven hundred rupees per mensem” shall be substituted;

» (2) in the first proviso, for the expression “one thousand rupees per mensem”,
the expression “one thousand and four hundred rupces per mensem” shall be
substituted.

7. After section 12-B of the principal Act, the following section shall be Insertion of
inserted, namely:— new section

12-C.
"12-C. Free bus pass to former members.— (1) Every person, who had

been a member of the Legislative Assembly or the Legislative Council or both, but
had ceased to be such member, shall be provided with one free non-transferable bus
pass which shall entitle him to travel at any time within any part of the State of
Tamil Nadu by any bus run and operated by any Transport Corporation owned by
thc Statc Government.

(2) The bus pass referred to in sub-section (1) shall be lssued by such
authority and in such manner as may be prescribed.”.

(By order of the Governor)

M. MUNIRAMAN,
Secretary to Government,
Law Department.
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" Short title and

The fol'owing Act of the Tamil Nadu Legislative Assembly receives, the assent
¢’ th2  Goverpor op the 5th July 1995 and is hereby opublished for general

irformaticn —
ACT No. 11 OF 199s.

An Act furrther to amend the Tamil Nadu Payment of Salaries Act, 1951.

EWitenacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
sixth Year of the Republic of India as follows :—

~ 1. (1) This Act may bz called the Tamil Nadu Payment of Salaries (Amend-
commencement. ment) Act, 1995,

(2) It shall come into force at once.

2. In section 12-A of ¢ Tamil Nadu Payment of Salaries Act, 1951, to sub-, Tamil Nadu A
. gection 12-A. section (1), the following provisc shall be added, namely :(— g XX of 19518

Amendment of

“ Provided that transit by railway allowance under this sub-section shall not

be paid to any member who is in receipt of free railway pass issued by the Centra’l,
Government or by any other authority for having been a Member of Parliament.””.

~

‘ (By order of the Governor.)

I M. MUNIRAMAN,
A Secretary to Government,
Law Department.
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The following Act of the Tamil Nacu Leg slative Ascembly 1eceived the assent
_9:{ the Governor or: the 6th July 1995 and is hercby published for genera:
information :—

ACT No. 22 OF 1995.

An Act furthér 10 amend the Tamil Nadu Payment of Salaries Act 1951,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
sixth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Payment of Sajaries (Second - Short tftlé and

.- Amendment) Act, 1995, commence- -
U N ment. -~ e
(2) 1t shall come into force on such date as the State Governmént may, by
getiﬁcation,appoint. ,
2. Insection 12-B of the Tamil Nadu Payment of Salaries Act, 1951,— | Amendment
: %f section
12-B.

(1) afier sub-section (1),the following sub-section shall be inserted, namely:—

“(1A) Where any person eatitled to pension under sub-section (1) is also:
entitled to pension for having been a Member of Parliament, such person shall ber
entitled to receive the pension under sub-section (1) in addition to such pension to
which he is entitled for having been a Member of Parliament.’ .

(2) in sub-section (3), in the second proviso, in clause (@), the words “the Parlia-
ment or” shall be omitted.

(By erder of the Governor)

M. MUNIRAMAN.
Secretary to Government,
iLaw Department.
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The following Act of the Tamil Nadu Legislative Assembly recerved the
ascent of the Governor on the 11th December 1995 and is hereby
published tor general informaticn;—

ACT No. 40 OP 1895,

An Act  further to amend the Tamil Nadu Payment of Salaries Act,1951.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-sixth year of the Republic of India as follows:— .

1. (1) This Act may be called the Tamil Nadu Payment of Solarics (Tlitd  Short title ang
Amendment) Act, 1995, s+ commence-
ment.
(2) It shall be deemed to have come into force on the 1st day of April 1995.
2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter referrad  Amend ment

mensem”, the expression “five thousand rupees per mensem ” shall be substituted.

3. In section 4 of the principal Act,— Amendment
. of section 4,
: (1) in sub-section (1), tor the expression “four thousand and five hundred rupees
per mensem”, the expression ‘“‘five thousand rupees per mensem” shall be substituted.
(2) in sib-section (2), for the expression “‘four thousand rupees per mensem”, the
‘expression “four thousand and five hundred rupees per mensem” shall be substituted.
‘4, Tnsection 6-A of the principal Act,— Amendment '
' of section
6-A.

: (1) in sub-section (1), for the expression ‘‘four thousand rupees per mensem”,
the expression “four thousand and five hundred rupees per mensem” shall be substituted,

(2) in sub-section (2), for the expression “ four thousand rupces per mensem”,

~ the expression  four thousand and five hundred rupees per mensem ”, shall be substi-
. tuted.
' 5. In section 12 of the principal Act,— Amendment

of section 12,

(1) in sub-section (1), in clause (a), for the expression “one thousand and five
bundred rupees per mensem”, the expression ‘“‘one thousand and seven hundred rupees
per mensem” shall be substituted;

(2) in subssection (1-AA). for the expression “constituency allowance of three
hundred rupecs per mensem and @ postal allowanee of three hundred and fifty rupees
per mensem *, the expression ‘‘ constituency allowance of four hundred rupees per
mensem and a postal allowance of four hundred and fifty rupees per mensem’ shall be
substituted:

(3) in sup-section (4-B), for the expression “cight huncred rupees per mensem”,
the expression “nme hundred rupecs per mensem” shall be substituted.

Amendmert
of sec ion
12 B

6. In section 12-B of the principal Act, in sub-section (1),

(1) for the expression “seven hundred rupees per mensem”, the expr sssion “eight
nundied rupees per mensem” shall be substituted ;

(2) in the first proviso,—

(a) for the expression “fifty rupees per mensem”, the expression “one hundred
upees per mensem’ shall be substituted,

(b) for the expression “one thousand and four hundred rupecs per mensem”,
the expression ‘‘one thousand and five hundred rupees per menseny” shall be substituted.

(By crader of the Governor) .
: ( _
‘ M. MUNTRAMAN,
Secretary to Government,
Law Department.

to as the principal Act), for the expression® four thousand and five hundred rupees per of section 3. -
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 14th February 1997 and is hereby published for
general information :—

ACT NO. 9 OF 1997,

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951,

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
eighth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amend- Short title

ment) Act, 1997. , and commence-
: ment,

(2) Ttshall be deemed to have come into force on the 28th day of August 1996.

2, Insection 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter Amendment of
referred to as the principal Act), for the expression “five thousand rupees per section 3,
mensem”’ the expression * seven thousand rupees per mensem” shall be substituted.

3. In section 4 of the principal Act,— Amendemnet
o of section 4,

(1) in sub-section (1), for the expression “five thousand rupees per mensem”,
the expression ‘“seven thousand rupees per mensem’” shall be substituted ;

(2) in sub-section (2), for the expression *“ four thousand and five hundred
rupees per mensem’’, the expression “six thousand and five hundred rupees per
mensem’’ shall be substituted.

4. In section 6-A ot the principal Act,— Amendment
of section 6-A.

(1) in sub-section (1), for the expression “ four thousand and five hundred
rupees per mensem” the expression “six thousand and flve hundred rupees per
mensem’” shall besubstituted ;

(2) in sub-section (2), for the expression “four thousand and five ..undred
rupees per mensem”, the expression “six thousand and five IL:-n~dred rupees per
mensem’”  shall be substituted.

3. In scetion 12 of the principal  Act,— Amendment
of section 12

(1) in sub-section (1), in clause (a), for the expression “ one thousand and
seven hundred rupees per mensem’”, the expression ‘‘two thousand rupees per
mensem’’ shall be substituted :

(2) in sub-section (1-A), for the expression * one thousand rupees pe
mensem”’, the expression ‘“‘one thousand and five hundred rupees per 'mensem
shall be substituted -

A Group IV2 Ex. 69—7
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(3) in snb-section (1-AA), for the expression * constituency allowance of P
lour hundred rupe. - per mensem and a postal allowance of Tour hundred and  Tifty
rupees .. mensem ', the expression “‘constituency allowance ol six hundsed and
twenty lve rupees per mensem an a postal allowance of six hundred and  twenty
five rupees per mensem’ shall be substituted ;

(4) in sub-section -(4-B), for the expression ‘nine hundred rupces per
mensem’”, the expression ‘“‘one thousand two hundred and fifty rupees per mensem”
shall be substituted.

ST

Amendment 6. In section 12-C of the principal Act, in sub-section (1), for the expression
section 12-C. “which shall entitle him to travel at any time,”” the expression “which shall entitle

him to travel either singly or with his or her spouse or with any other companion at
any time” shall be substituted.

(By order ot the Governor) No

A. K RAJAN, !
Secretary to Government, Law Department.

PRINTED AND PUBLISHED 38Y THE DIRECTOR OF STATIONERY AND PRINTING, C HENNAI,
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU.
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The followimg Act of the Tumil Nadu Legiskative Asscmbly received the assent
of the Governor on the 4th Way 1997 and is hereby published for general
information —

ACT Ne. 23 OF 1997
An Act to repzal tie Tamil Nady Paynent of Salarics (Amendment) Act, 1994.

BE it enacted by the Legislative Assembly of the state of Tamil Nadu in the
Forty-eighth Yeur of the Republic of India as follow :—

Short title, 1. This Act may be called the Tamil Nawu Poyment of Salarics (Amend men"t)
RBepeal Act, 1997,

Repeaj 2. The Tamil Nadu Paymert of Salaries (Amendment) Act, 1994, is hereby Tami) Nady
repealed. . 31 of 198

(By order of the Goverror.)

-y

A. K. RAJAN.
Secretary to Government, Luw Departiment.
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The following Act of the Tamil Nadu Legislative Assembly reccived the
as sent of the Governor on the28th Octoter 1997 and is hereby published for
general information :— .

ACT No. 52 OF 1997.

An Acy further to amend the Tamil Nadu Payment of S~laries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty-eighth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadv Payment of Salames Short title’
(Second Amendment) Act, 1997. and’
’ commence-
ment.

(2) Tt shali be ceemed to have come into force on the 1st day of April 1997.

Tamil Nadu 2. Section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter Amendment
Act XX of referred to as the principal Act) shall be renvmbered as sub-section (1) of that section  of section 3.
1351, . and after sub-section (1) as so renumbered, the following sub-section shall be added.

namely :—

“(2) There shall be paid to the Chief Minister and to each of the other j
Ministers who are members of the Governor’s Covncil of Ministers, a compen-
satory allowance of two thousand rupees per mensem.”.

3. 1In section 4 of the principal Act, after sub-section (2), the following sub-  Ameadment
section shall be added, namely :— of section 4,

*(3) There shall be paid to the Speaker and Deputy Speaker, a compensatory
allowance of two thousand rupees per mensem.”. .

4. TIn section 6-A of the principal Act, aftsr sub-section (2), the following | Ameadment
: sub-section shall be added, namely :-- ; %f section
‘ -A.
“(3) There shall Le ;i 5 the Leader of the Opposition and Chief Govern-
ment Whip in the Legislative Assembly, a compensatory allowance of two thousand
rupees per mensem.”.
5. 1In section 12 of the principal Act, in sub-section (1-A), for the expression Amendment
“sne thousand and five hundred rupees”, the expressiin “three thousand and five of section 12.
hundred rupees” shall be substituted.
6. Tn section 12-B of the principal Act, = Amendment
of section
12-B.

(1) in sub-section (1), for the expression “eight hundred rupees”, the
expression “‘one thovsand two hundred and fifty rupees”. shall be substituted ;

o=

(2) in the first proviso to sub-section (1), for the expression “one thousand
and five hundred rupees”, the expression “two thousand and five hundred rupees™
shall be substituted.

(By erder ot the Governor.)

A. B. RAJAN,
Secretary to Government. Law Departmant.

. . .ANTFD AND. PUBLISHED By THE DIRECTOR OF  STATIONERY AND PRINTINS GMENNAI ON BEHALR
‘ 6F THE GOVERNMENY OF TAMI NAPU.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
= of the Governor on the  10th Decomber 1998 and is hereby published for
... general information :— '

ACT No. 40 OF 1998.
An Act further to amend the Tamil Nadu Payment of Sularies Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
ninth Year of the Republi¢ of India as follows :—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amend- Short title and
ment) Act, 1998, commencement,

(2) 1t shall be deemed to have come into force on the Ist day of June 1998.
2. In section 3 of the Tamil Nadu Payment of Salarics Act, 1951 (hereinafter Amendment ot

X of referred to as the pripcipal Act). in sub-section (2), for the expression ““two thousand section 3.
rupaes”, the expression ‘‘three thousand rupees” shall be substituted.

sestion 12,

3

h‘(l) in sub-section (I1-AA), for the expression *‘six hundred ard twenty-five
rupees’’ in two places where it occurs, the expression “cight hundred and seventy-
five rupees” shall be substituted ,

(2) in sub-section (2-A), for the expression “two hundred and fifty rupees™,
the expression “five hundired rupees’ shail be substituted ;

(3) in sub-section (2-AA), for the expression “fifty thousand rupees”, the
expression “one lakh rup:es” shall be suhstituted ;

(4) in sup-section (4-B), tor the expression “one thousand two hundred and
fifty rupees”, the expressivn “one thuusand seven hundred and flfty rupees” shall
be substituted.

(1) for the expression “one thousand two kundred and|fifty rupees’, the \
expression “three ihvusind rupees’” shall be substituted ;

(2) in the first proviso, for the expression “two thousand and five hundred
rupees”’, the expression “five thousand rupees’ shall be substituted ;

(3) in the second proviso, 1or the expression “Piovided further that”, the
following snhall be substuituted, namely :—

“Provide. further that where any person has served cither as & Memb.r of
the Legislative Assembly or as a Member of the Legislative Council or of both for
a period less than one year, there shall be paid to him a pension of two thousand
rupees per mensem :

Provided also that™.

(By order of the Governor.)

A. K. RAJAN,
Secretary to Goverpment,
Law Department.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU .
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3. In section 4 of the principal Act,in subssection (3), for the expression ““two Amendment of .
p .

thousand rupezes”, the expression “three thousana rupees” shall be substituted. section 4,
4. In section v-A of the principal Act, in sub-section (3), for the expression Amendment of
“‘two thousand rupees”, the exp.ession *‘three thousand rupees” shell be substituted. secticn "6-A.
5. In section 12 ot the principal Act,— Amendment of

6. In section 12-B of the principal Act, in sub-section (1),— Amendment of
‘ secticn 12-B |
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The following Act of the Tamil Nadu Legislative Assembl i
y received the assent of
itrllll?o gloaxg_:;go? on the Lst December 1999 and is hereby published for ge:ergl

ACT No. 41 OF 1999.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Bg it enacted by the Legislative Assembly of the State of Tamil Nadu in th
Fiftieth Year of the Republic of India as fgllows s ace e

i. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amend- Short title and

ment) Act, 1999. : _eommence-
" ment.

(2) Itshall be deemed to have come into force on the 1st day of April 1999.

. 2 In section 12 of the Tamil Nadu Payment of Salaries Act, 1951 (Rere- Amendment

. inafter referred to as the cipal Act), in sub-section (4-B), for the expression of section 12,
% one thousand seven hundred and fifty rupees ”, the expression “ two thousand \

seven hundred and fifty rupees ” shall be substituted. ,

5. Insection 12-A of the principal Act, in sub-section él), for the expression Amendmeni

“ ten ‘thousand rupees ?, the expression  fifteen thousand rupees” shall be of section 12-A,

substituted.

4, TInsection 12-B of the principal Act,— ~ Amendment
of section 12-B.

(1) in sub-section (1),—
(@) for the expression ¢ three thousand rupees *, the expression “ five
thousand rupees®” shall be substituted ;
(b) the first proviso shall be omitted ;

(c) in the second proviso, for ne uxpression ¢ two thousand rupees ¥,

the expression ¢ three thousand rupees ” shall be substituted ; ‘

(2) after sub-section (2-A), the following sub-section shall be inserted,
namely :—

“2-B) W -ay person entitled to pension under this section dies, the
family of such perso: be entitled to receive fifty per cent of such pension subject
to such conditions .y be prescribed.

Explanation.. ~For the purposes of this sub-section, in the casg of person
who is entitled to pension under this sub-section, ‘family’ means—

() wife in the case of a male person or husband in the case of a female
person;

. (i) son who has not attained the age of twenty one years and unmarried
daughter who has not attained the age of twenty four years including such son and

daughter adopted legally ; ‘ .
(iii) father and mother in the case of unmarried person.”;

(3) in Explanation-1, the éxprossion «“ and not more than five years »
shall be omitted ; :

(4) Explanation-II shall be omitted.
(By order of the Governor)

K. PARTHASARATHY,

Secretai'y to Government,
Law Department,

V2 Ex. (9132
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 2nd December 2000 and is hereby published for general
informaion:—-

ACT No. 36 OF 2000.
An Act further to amend the Tamil Nadu Pavment of Salaries Act. 1951

Bi: it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-first
Year of the Republic of India as follows:
1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)
Act, 2000.
(2) (i) Scetion 3 shall be deemed to have come into force on the 15th day of
November 19906:
(i1) Sub-scctions (2} and (3) ot section 2 shall be deemed to have come nto
force on the st day of June 2000.
2. In scction 12 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter
referred to as the principal Act),
(1) after sub-scction (3). the following sub-section shall be inserted, namely:—
“(3-a) Every Member referred to in sub-section (1) shall, subject to such
conditions as may }e determined by rules made by the State Government, be entitled to

allotment of an apartment on payment of rent of rupees two hundred and fifty per
nmensent:;

Provided thatjwhen such Member avails the apartment accommodation, he shall not
be entitled for hostel accommodation.™;

(2) after sub-section (4-C). the following sub-section shall be inserted, namely:--

“(4-D) Fvery Member of the Legislative Assembly who does not hold any of
the offices referted to in sections 3, 4, 6 and 6-A shall be entitled to receive a

consolidated allowance of rupees two thousand per mensem towards the payment by

such Member to an attendant who renders assistance to him.”;

(3) in sub-scction (5). for the expression “the postal allowance referred to in
sub-section 1 1-AA) and the telephone allowance referred to in sub-section (4-B)”, the
expression “the postal alfowance referred to in sub-section (1-AA), the telephone
allowance referred 1o in sub-section (4-B) and the consolidated allowance referred to
In sub-section (4-1))7 shall be substituted.

3. In section 12-B of the principal Act, after sub-section (2-B). the following sub-

section shall be mserted, namely: -~

(20 Wheseo on oy after the 15t day of November 1996, any Member of the
Legislative Assembly dies betore the expiry of the term of his office, the family ot such
Member shall be entitled to recerve & family pension of rupees two thousand and five
hundred per mensem. '

Explanation.. - For the purposes of this sub-section, the word “family™ shall have
the same meaning assigned to it in sub-section (2-B).".

(By order of the Governor)

K. PARTHASARATHY,
Secretary to Government,
Law Department.

Tamil Nadu Aa
XX ot 1951
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 9th May 2005 and is hereby published for generai
information:—

ACT No.5 OF 2005.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-sixth Year
of the Repubilic of India as follows:—

1. (1) This Act may be cailed the Tamil Nadu Payment of Salaries (Amendment) Act,
2005.

(2) All Sections except Section 6 shall be deemed to have corﬁe into force on the
15th day of September 2001. |

(3) Section 6 shall be deemed to have come inte force on the 1st day of April
2005. - '

2. In Section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter referred
to as the principal Act),—

(a) in sub-section (2), for the expression “three thousand rupeés", the expression
“six thousand rupees” shali be substituted, J

(b) after sub-section (2), the following sub-section shall be added, namely.—

“(3) There shall be paid to the Chief Minister and to each of the other Ministers
who are members of the Governor's Council of Ministers,—

(a) a contingency allowance of three thousand rupees per mensem; and
(b) a constituency allowance of two thousand rupees per mensem.”. ’
3. In Section 4 of the principal Act,—

{a) in sub-section (2), for the expression “six thousand and five hundred rupee' ’
the expression “seven thousand rupees” shall be substituted; i

{b) in sub-section (3), for the expression “three thousand rupees”, the expressicwn
“six thousand rupees” shail be substituted; .

(c) after sub-section (3), the following sub-section shail be added, namely:——?‘ )
“(4)a) There shall be paid to the Speaker.—
(i) a contingency allowance of three thousand rupees per mensem; and
(i) a oonstituency aliowance of two thousand rupees per mensem.
(b) There shal be paid 1o the Deput}: Speaker,—

(i) a contingency aflowance of two thousand and five hundred rupees
per mensem; and

(ii) a constituency aflowance of two thousand iupees per mensem.”.
4. In Section 6-A of the principal Act,—

(a) in sub-section (1), for the expression “six thousand and five hundred rupees”,
the expression “seven thousand rupees” shall be substituted;

(b) in sub-section (2), for the expression “six thousand and five hundred rupees”,
the expression “seven thousand rupees” shall be substituted;

(c) in sub-section (3), for the expression “three thousand rupees”, the expression
“six thousand rupees” shall be substituted;

(d) after sub-section (3), the following sub-section shall be added, namely:—

“(4) There shall be paid to the Leader of the Opposition and Chief Government
Whip in the Legislative Assembly,—

T T TR TR AT W T P MR M m C pwm
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{1 & contingency atowance of two thousand and five hundred rupees
per meansem:; and

(i) a constiluency allowance of two thousand rupees per mensem.”.
5. In Secuon 12 of the principal Act,-— . .

(@) i sub-section (1-A), for the expression “three thousand and five hundred
rupees”, the expression "four thousand ruoees” shall be substituted:;

(£}in sub-seciion {1-AA), for the expression “ a constituency allowance of eight
hundred and sevanty five rupses per mensem and a pestal allowance of eight hundred
and seventy five rupees per mensem”, the expression * a constituency allowance of two
thousand rupees per mensem and a postal ailowance of one thousand and five hundred
rupees per mensem” shali he substituted:

(¢} in sub-section {2-A), for the expression “five hundred rupees”, the exprassion
“one thousand rupaes” shell be subsiituted;

() in sub-section {4-B), for the expression “two thousand seven hundred and fifty
rupees”, the expression “four thousand rupees” shall be substituted:

(e} in sub-section {4-D), for the expression “rupees two thousand”, the expression
“rupees two thousand and five hundred” shall be substituted.

5. In Scction 12-B of the principal Act, in sub-section (1), for the expression “five
thousand rupees”, the expression “six thousand rupees” shall be substituted.

(By order of the. Governor)

- L. JAYASANKARAN,

~Secretary to Government, "

. Law Department.

DT R L
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-the Governor on the 11th September 2006 -and is hereby published

" The following Act of the Tamil Nadu Legislative Assembly received the assent of
Hfor general

information:—

ACT No. 24 OF 2006. ‘
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembiy of the State of Tamil Nadu in the Fifty-seventh Year
of the Republic of India as follows:—

1. (1) This Act. may be called the Tamil Nadu Payment of Salaries (Amendment)
Act, 2006.

2) It shall be deemed to have come into force on the 1st day of April 2005.

2. 1n section 12-B of the Tamil Nadu Payment of Salaries Act, 1951, in
sub~section;’(2~0). for the expression “rupees two thousand and five hundred per mensem”,
the expression “rupees three thousand per mensem” shall be substituted. .

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government jn-charge,
Law Department.

TamilNe
Act X
1951.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 14th December 2006 and is hereby published for general information.—

ACT No. 31 OF 2006

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-seventh Year of the Republic of India as follows:—

1. 4'(1) This Act may be called the Tamil Nadu Payment of Salaries (Second
Amendment) Act, 2006.

{2) ¢ It shall be deemed to have come into force on the 1st day of September 2006.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter referred
to as the principal Act),—

(1) in sub-section (2), for the expression “six thousand rupees per mensem”, the
expression “eight thousand rupees per mensem” shall be substituted;

(2) In sub-section (3), in clause (b), for the expression "two thousand rupees per
mensem”, the expression “four thousand rupees per mensem” shall be substituted.

3. In section 4 of the principal Act,—

(1) in sub-section (3), for the expression “six thousand rupees per mensem”, the
expission “eight thousand rupees per mensem” shall be substituted;

(2) in sub-section (4),—

(a) in clause (a), in sub-clause (i), for the expression “two thousand rupees
per mensem”, the expression “four thousand rupees per mensem” shall be substituted;

(b) in clause (b), in sub-clause (ii), for the expression “two thousand rupees
per mensem”, the expression “four thousand rupees per mensem” shall be substituted.

4 In seqtion 6-A of the principal Act,—

(1) in sub-section (3), for the expression “six thousand rupees per mensem”, the
expression “eight thousand rupees per mensem” shall be substituted;

(2) in sub-section (4), in clause (ii), for the expressuon “two thousand rupees per
mensem”, the expression “four thousand rupees per mensem” shall be substituted.

5. In section 12 of the principal Act,—

(1) in sub-section (1-A), for the expression “four thousand rupees per mensem”,
the expression “six thousand rupees per mensem” shall be substituted; :

(2) in sub-section (1-AA), for the expression “two thousand rupees per mensem”,
the expression “four thousand rupees per mensem” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government-in-charge,
Law Department.

Tamil}
ActX
1951
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 4th November 2007 and is hereby published for general
information:— ' .

ACT No. 31 OF 2007.

An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Fifty-eighth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)
Act, 2007.

(2) It shall be deemed to have come into force on the 1st day of April 2007.

2. In section 12 of the Tamil Nau Payment of Salaries Act, 1951 (hereinafter
referred to as the principal Act),—

(1) after sub-section (4-D), the following sub-section shall be inserted,
namely.— '

“(4-E) Every Member of the Legislative Assembly who does not hold any
of the offices referred to in sections 3, 4, 6 and 6-A shall be entitled to receive
a vehicle allowance of rupees five thousand per mensem.”;

(2) in sub-section (5), for the expression “and the consolidated allowance
referred to in sub-section (4-D)", the expression “the consolidated allowance referred
to in sub-section (4-D) and the vehicle allowance referred to in sub-section (4-E)”
shall be substituted.

3. In section 12-A of the principal Act, in sub-section (1), for the expression
“fifteen thousand rupees”, the expression “twenty thousand rupees” shall be
substituted.

4. in section 12-B of the principal Act,~—
(1) in sub-section (1),—

‘ (a) for the expression “"six thousand rupees per mensem”, the expression
“seven thousand rupees per mensem” shall be substituted;

(b) in the second proviso, for the expression “three thousand rupees”,
the expression “four thousand rupees” shall be substitued;

(2) sub-section (2-B) shall be renumbered as clause (i) of that sub-section
and after clause (i) as so renumbered and before the Explanation thereunder, the
following clause shall be inserted. namely.—

“(ii) If there is any increase in pension by virtue of this section, the family
referred to in clause (i) shall also be entitled to receive fifty percent of such increase
in pension with effect from the date from which such increase in pension under
this section is given effect to.”;

(3) after sub-section (2-B), the following sub-section shall be inserted,
namely:—

“(2-BB) Where any person entitled to pension under sub-section (1) died
before the 1st day of April 1999, the family of such member shall be entitled to
receive a family pension of rupees three thousand per mensem.
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Explanation.—For the purposes of this sub-section, the word ‘family’
shall have the same meaning assigned to it in sub-section (2-B).";

(4) in sub-section (2-C), for the expression “rupees three thousand”, the
expression ‘rupees three thousand and five hundred” shall be substituted.

(By Order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government-in-charge,
Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Govermor on the 17th February 2008 and is hereby pubiished for general .
information:— :

ACT No. 6 OF 2008.
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the Slate of Tamil Nadu in the
Fifty-mimth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)  Shorttitie and
Act, 2008. commence-
ment.
{2) 1 shall be deemed to have come into force on the 1:t day of
October 2007.

2. in section 12-B of the Tamil Nadu Payment of Salaries Act, 1951, after Amendment of
sub-section (2-C), the foltowing sub-section shall be inserted, namely:— section 12-8.

“(2-CC) (i) Where, before the 15th day of November 1996, any Member
of the Legislative Assembly died before the expiry of term of his office;

(i) Where, on or before the 31st day of October 1986, any
Member of the Legislative Council died before the expiry of the term of his office;

the family of such member shall be entitled to receive a family pension of rupees
three thousand and five bundred per mensem. :

Expilanation. —For the purposes of this sub-section, the word ‘family” shall have
the same meaning assigned to it in sub-section (2-8).".

(By order of the Governor)

5. DHEENADHAYALAN,
Secretary to Government-in-charge,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONE'RY AND PRINTING, CHENNA!
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The following Act of the Tamil Nadu Legislative Asscmbly received the assent
of the Governor on the 28th November 2008 and is hereby published for
general information:—

ACT No. 47 OF 2008.
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Fifty-ninth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Second
Amendment) Act, 2008.

(2) It shall be deemed to have come into force on the 1% day of April 2008.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter
referred to as the principal Act),—

(1) in sub-section (1), for the expression “seven thousand rupees per mensem”,
the expression “eight thousand rupees per mensem” shall be substituted:

(2) in sub-section (2), for the expression “eight thousand rupees per mensem”,
the expression “"ten thousand rupees per mensem” shall be substituted;

(3) in sub-se ction (3),—

(a) in clause (a),' for the expression “three thousand rupees per mensem”,
the expression “four thousand rupees per mensem” shall be substituted;

{b) in clause (b), for the expression “four thousand rupees per mensem”,
the expression “five thousard rupees per mensem” shall be substituted.

3. In section 4 of the principal Act,—

(1) in sub-section (1), fcr the expression “seven thousand rupees per mensem”,
the expression “eight thousand rupees per mensem” shall be substituted;

(2) in sub-section (2), for the expression “seven thousand rupees per mensem”,
the expression “eight thousand rupees per mensem” shall be substituted;

(3) in sub-section (3), for the expression “eight thousand rupees per mensem”,
the expression “ten thousand rupees per mensem” shall be substituted,

(4) in sub-section (4),—
(1) in clause (a)—

() in sub-clause (i), for the expression “three thousand rupees per
mensem”, the expression “four thousand rupees per. mensem” shall be substituted,

(b) in sub-clause (i), for the expression “four thousand rupees per
mensem”, the expression “five thousand rupees per mensen” shall be substituted,

(2) in clause (b),—

(a) in sub-clause (i), for the expression “two thousand and five hundred
rupees per mensem’, the expression ‘three thousand and five hundred rupees per
mensem” shall be substituted;

(b) in sub-clause (i), for the expression “four thousand rupees per
mensem”, the expression “five thousand rupees per mensem” shall be substituted.

4. In section 6-A of the principal Act,—

(1) in sub-section (1), for the expression “seven thousand rupees per mensem”,
the expression “eight thousand rupees per mensem” shail be substituted;

(2) in sub-section (2), for the expression "seven thousand rupees per mensem”,
the expression “eight thousand rupees per mensem” shall be substituted,
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(3) in sub-section (3), for the expression “eight thousand rupees per mensem’,
the expression “ten thousand rupees per mensem” shall be substituted,
(4) in sub-section (4),—

(a) in clause (i), for the expression “two thousand and five hundred rupees
per mensem”, the expression “three thousand and five hundred rupees per mensem” shall

be substituted; .

(b in clause (i), for the expression “four thousanc rupees per mensem’,
the expression “five thousand rupees per mensem” shall be substituted.

5. In section 12 of the principal Act,—

(1) in sub-section (1), in clause (a), for the expression “two thousand rupees
per mensem’, the expression “three thousand rupees per mensem” shall be substituted;

(2) in sub-section (1-A), for the expression "six thousand rupees per mensem’,
the expression “seven thousand rupees per mensem” shall be substituted,

(3) in sub-section (1-AA), for the expression “a constituency allowance of four
thousand rupees per mensem and a postal allowance of one thousand and five hundred
rupees per mensem”, the expression “a constituency allowance of five thousand rupees

per mensem and a postal allowance of two thousand and five hundred rupees per mensem” *

shall be substituted;

(4) in sub-section (4-B), for the expression “four thousand rupees per mensem”,
the expression “five thousand rupees per mensem’ shall be substituted.

6. In section 12-B of the principal Act,—

(1) in sub-section (1), for the expression “seven thousand rupees per mensem”,
the expression “eight thousand rupees per mensem’ shall he substituted;

(2) in sub-section (2-C), for the expression “three thousand and five hundred -

rupees per mensem”, the expression “four thousand rupees per mensem” shall be
substituted;

(3) in sub-section (2-CC), for the_expression “three thousand and five hundred
rupees per mensem’, the expression “four thousanc rupees per mensem” shali be
substituted. : :

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Amer.dment of
section 12.

-
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 3rd August 2009 and is hereby published for general information:—
ACT No. 13 OF 20009.
An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951.
Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—
1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)  Short title
Act, 20009. and
commence-
ment.

(2) It shall be deemed to have come into force on the 29th May 2009.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951,
for the expression “the Chief Minister”, in three places where it occurs,
the expression “the Chief Minister, Deputy Chief Minister” shall be
substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Amendment of
section 3.



2 TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 22nd January 2010 and is hereby published for general information:—

ACT No. 1 OF 2010.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixtieth
Year of the Republic of India as follows:—

Short title and 1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)
commence- AC'[, 2010.
ment.

(2) It shall be deemed to have come into force on the 1st day of April 2009.

Amendment of 2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter referred Tamil Nadu
section 12. to as the principal Act),— Act XX of
1951.

(1) in sub-section (1), in clause (a), for the expression “three thousand rupees per
mensem”, the expression “eight thousand rupees per mensem” shall be substituted,;

(2) for sub-section (4), the following sub-section shall be substituted, namely:—

“(4) Subject to such conditions and during such period as may be determined by
rules made by the State Government,—

(a) every Member referred to in sub-section (1) and members of his family;

(b) every person who had been a Member of the Legislative Assembly or of the
Legislative Council or of both, but ceased to be such Member at any time and members of
his family; and

(c) the members of the family of the deceased Member of the Legislative
Assembly or of the Legislative Council or of both;

shall be entitled free of charge to accommodation in the hospitals maintained by the State
Government and also to medical treatment.”;

(3) in sub-section (4-E), for the expression “rupees five thousand per mensem”,
the expression “rupees twenty thousand per mensem” shall be substituted.

Amendment of 3. In section 12-B of the principal Act,—
section 12-B.

(1) in sub-section (1),—

(a) for the expression “eight thousand rupees per mensem”, the expression
“ten thousand rupees per mensem” shall be substituted;

(b) the expression “for one term” at the end shall be omitted;
(c) the second proviso shall be omitted;

(2) sub-section (2-BB) including the Explanation thereunder, sub-section (2-C) and
sub-section (2-CC) including the Explanation thereunder shall be omitted;

(3) the Explanation — | shall be omitted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,

Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 26th November 2010 and is hereby published for general
information:—

ACT No. 31 OF 2010.

An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-first
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries
(Second Amendment) Act, 2010.

(2) It shall come into force at once.
2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951, in

sub-section (2-AA), for the expression “one lakh rupees”, the expression
“two lakh rupees” shall be substituted.

(By order of the Governor)

S. DHEENADHAYALAN,
Secretary to Government,
Law Department.

Tamil Nadu Act
XX of 1951.
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The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 24th September 2011 and is hereby published for general
information:—

ACT No. 21 of 2011.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-second Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries
(Amendment) Act, 2011.

(2) It shall come into force on such date as the State Government may,
by notification, appoint.

2. In section 12-B of the Tamil Nadu Payment of Salaries Act, 1951, in
sub-section (2-B), in clause (i), for the expression “dies”, the expression “dies or
disappears leaving his family” shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Short title and
commence-
ment.

Amendment of
section 12-B.
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Short title and
commence-
ment.

Amendment
of section 3.

Amendment
of section 4.

Amendment
of
section 6-A.

Amendment

of section 12.

Amendment
of

section 12-B.

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 9th February 2012 and is hereby published for general
information:—

ACT No. 2 of 2012.
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-third
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment) Act,
2012.

(2) It shall be deemed to have come into force on the 1st day of September 2011.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter
referred to as the principal Act), in sub-section (3), in clause (b), for the expression
“five thousand rupees per mensem”, the expression “ten thousand rupees per mensem”
shall be substituted.

3. In section 4 of the principal Act, in sub-section (4),—

(1) in clause (a), in sub-clause (ii), for the expression “five thousand rupees
per mensem”, the expression “ten thousand rupees per mensem” shall be substituted,;

(2) in clause (b), in sub-clause (ii), for the expression “five thousand rupees
per mensem”, the expression “ten thousand rupees per mensem” shall be substituted.

4. In section 6-A of the principal Act, in sub-section (4), in clause (ii), for the expression
“five thousand rupees per mensem”, the expression “ten thousand rupees per mensem”
shall be substituted.

5. In section 12 of the principal Act, in sub-section (1-AA), for the expression
“five thousand rupees per mensem”, the expression “ten thousand rupees per mensem”,
shall be substituted.

6. In section 12-B of the principal Act, in sub-section (1), for the expression
“ten thousand rupees per mensem”, the expression “twelve thousand rupees per mensem”
shall be substituted.

(By order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Tamil Nadu
Act
XX of 1951.
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Short title and

commencement.

Amendment of
section 3.

Amendment of
section 4.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 24th January 2018, and is hereby published for
general information:—

ACT No. 1 OF 2018.
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty- eighth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment)
Act, 2018.

(2) It shall be deemed to have come into force on the 1st day of July 2017.

2. In section 3 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter
referred to as the principal Act),—

() in sub-section (1), for the expression “eight thousand rupees
per mensem”, the expression “thirty thousand rupees per mensem” shall be
substituted;

(2) in sub-section (2), for the expression “ten thousand rupees per
mensem”, the expression “fifteen thousand rupees per mensem” shall be
substituted;

(3) in sub-section (3),-

(@) in clause (a), for the expression “four thousand rupees per
mensem”, the expression “ten thousand rupees per mensem” shall be
substituted;

(b) in clause (b), for the expression “ten thousand rupees per
mensem”, the expression “twenty-five thousand rupees per mensem” shall be
substituted.

3. In section 4 of the principal Act,-

() in sub-section (1), for the expression “eight thousand rupees per
mensem”. the expression “thirty thousand rupees per mensem” shall be
substituted;

(@) in sub-section (2), for the expression “eight thousand rupees
per mensem”, the expression “thirty thousand rupees per mensem?” shall be
substituted;

(3) in sub-section (3), for the expression “ten thousand rupees per
mensem”, the expression “fifteen thousand rupees per mensem” shall be
substituted;

(@) in sub-section (4),-
() inclause (a),-

(@) in sub-clause (i), for the expression “four thousand rupees
per mensem”, the expression “ ten thousand rupees per mensem” shall be
substituted;

Tamil Nadu Act XX
of 1951.
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(b) in sub-clause (ii), for the expression “ten thousand rupees
per mensem”, the expression “twenty-five thousand rupees per mensem”
shall be substituted;

(i) in clause (b),-

(@) in sub-clause (i), for the expression “three thousand and
five hundred rupees per mensem”, the expression “seven thousand and five
hundred rupees per mensem” shall be substituted;

(b) in sub-clause (ii), for the expression “ten thousand rupees
per mensem”, the expression “twenty-five thousand rupees per mensem”
shall be substituted;

4. In section 6-A of the principal Act,-

() in sub-section (1), for the expression “eight thousand rupees per
mensem”, the expression “ thirty thousand rupees per mensem” shall be
substituted;

(@) in sub-section (2), for the expression “eight thousand rupees
per mensem”, the expression “thirty thousand rupees per mensem” shall be
substituted;

() in sub-section (3), for the expression “ten thousand rupees per
mensem”, the expression “fifteen thousand rupees per mensem” shall be
substituted;

(@ in sub-section (4),-

(@) in clause (i), for the expression “three thousand and five
hundred rupees per mensem”, the expression “seven thousand and five
hundred rupees per mensem” shall be substituted;

(b) in clause (ii), for the expression “ten thousand rupees per
mensem”, the expression “twenty-five thousand rupees per mensem” shall
be substituted.

5. In section 12 of the principal Act,-

() insub-section (1), in clause (a), for the expression “eight thousand
rupees per mensem”, the expression “thirty thousand rupees per mensem”
shall be substituted;

(2 in sub-section (1-A), for the expression “seven thousand rupees
per mensem”, the expression “ten thousand rupees per mensem” shall be
substituted;

() in sub-section (1-AA), for the expression “ten thousand rupees
per mensem”, the expression “twenty-five thousand rupees per mensem”
shall be substituted,;

(@) in sub-section (4-B), for the expression “five thousand rupees per
mensem”, the expression “ seven thousand and five hundred rupees per
mensem” shall be substituted;

Amendment of
section 6-A.

Amendment of
section 12.
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Amendment of
section 12-B.

(5) in sub-section (4-D), for the expression “rupees two thousand
and five hundred per mensem”, the expression “five thousand rupees per
mensem” shall be substituted;

(6) in sub-section (4-E), for the expression “rupees twenty thousand

per mensem”, the expression “twenty-five thousand rupees per mensem”
shall be substituted.

6. In section 12-B of the principal Act, in sub-section (1), for the
expression “twelve thousand rupees per mensem?”, the expression “twenty
thousand rupees per mensem” shall be substituted.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.



2 TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

The following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 14th January 2019 and is hereby published for general
information:—

ACT No. 1 OF 2019.

An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-ninth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Payment of Salaries (Amendment) Act, 2019. Short title and

commence-
ment.
(2) It shall be deemed to have come into force on the 13th day of August 2018.
Tamil Nadu 2. After section 12-C of the Tamil Nadu Payment of Salaries Act, 1951, the following section
Act XX 0of 1951.  shall be inserted, namely:-- Insertion of new
section 12-D.
“12-D. Railway fare for former Members.—Every person, who had been a Member
of the Legislative Assembly or the Legislative Council, shall be eligible for railway fare for
his journey in two-tier air-conditioned class from his usual place of residence to Chennai
for participating in the Independence day and Republic day Celebrations and for his return
journey, subject to such conditions as may be prescribed:
Provided that railway fare under this section shall not be paid to any former Member
of the Legislative Assembly or the Legislative Council, who is in receipt of free railway pass
issued by the Central Government or by any other authority for having been a Member of
Parliament.”.

Tamil Nadu 3. (1) The Tamil Nadu Payment of Salaries (Second Amendment) Ordinance, 2018 is Repeal and
Ordinance 1 of hereby repealed. savings.
2018.

Tamil Nadu (2) Notwithstanding such repeal, anything done or any action taken under the
Act XX of Tamil Nadu Payment of Salaries Act, 1951, as amended by the said Ordinance, shall be
1951. deemed to have been done or taken under the said Act, as amended by this Act.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.



214 TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 11th December 2020 and is hereby published for
general information:—

ACT No. 36 OF 2020.

An Act further to amend the Tamil Nadu Payment of
Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-first Year of the Republic of India as follows:—

Short title and 1. (1) This Act may be called the Tamil Nadu Payment of Salaries
commencement. (Amendment) Act, 2020.

(2) It shall be deemed to have come into force on the
27th day of May 2018.

Amendment of 2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951 Tamil Nadu Act
section 12. (hereinafter referred to as the principal Act), for sub-sections (3) and XX of 1951.
(3-a), the following sub-section shall be substituted, namely:--

“(3). Every member referred to in sub-section (1) shall, subject
to such conditions as may be determined by rules made by the State
Government, be entitled to allotment of an Apartment on payment of rent of
Rupees two hundred and fifty per mensem.”.

Insertion of new 3. After section 12-D of the principal Act, the following section shall be
section 12-E. inserted, namely: —

“12-E. Hostel accommodation to former Members.—Every person,
who had been a Member of the Legislative Assembly or the Legislative
Council shall, subject to such conditions as may be determined by the rules
made by the State Government, be entitled to accommodation in the Tamil
Nadu Ex-Legislators’ Hostel, on payment of rent at such rates as may be
prescribed in the rules:

Provided that for attending Independence day and Republic day
celebrations in Chennai, the accommodation shall be free of cost.”.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government
Law Department.
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The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 27th September 2021 and is hereby published for
general information:—

ACT No.19 OF 2021.
An Act further to amend the Tamil Nadu Payment of Salaries Act, 1951.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Seventy-second Year of the Republic of India as follows:—

1. (1) ThisActmay be called the Tamil Nadu Payment of Salaries (Amendment) Short title and
Act, 2021. commence-
ment.

(2) Sub-sections (1) and (4) of section 2 and section 4 shall come into
force at once and all the remaining sections shall be deemed to have come into force
on the 1st day of April 2020.

Tamil Nadu Act 2. In section 12 of the Tamil Nadu Payment of Salaries Act, 1951 (hereinafter Amendment of
XX of 1951.  referred to as the principal Act),— section 12.

() sub-section (2-A) shall be omitted.

(@) for sub-section (2-AA), the following sub-section shall be substituted,
namely: —

“(2-AA) Where any Member of the Legislative Assembly dies before
the expiry of the term of his office, his family shall be paid a lump-sum allowance of
five lakh rupees.”.

®) for sub-section (2-B) excluding the Explanation thereunder, the
following sub-section shall be substituted, namely: —

“(2-B) The lump-sum allowance payable under sub-section (2-AA)
shall be paid to the members of the family in equal shares.”.

Ex-IV-2—440--1 [113]
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(@ insub-section (4-A), after clause (a), the following proviso shall be added,
namely: —

“Provided that in case of air conditioned sleeper buses, the spouse or
companion of such member shall be provided seating facility only.”.

Amendment of 3. In section 12-B of the principal Act, in sub-section (1), for the expression

section 12-B. “twenty thousand rupees”, the expression “twenty five thousand rupees” shall be
substituted.

Amendment of 4. In section 12-C of the principal Act, after sub-section (1), the following

section 12-C. proviso shall be added, namely: —

“Provided that in case of air conditioned sleeper buses, the spouse or
companion of such member shall be provided seating facility only.”.

Validation. 5. Notwithstanding anything contained in the principal Act, all acts done or
proceedings taken under the principal Act, for sanctioning of lump-sum allowance
or pension during the period commencing on the 1st day of April 2020 and ending
with the date of publication of this Act in the Tamil Nadu Government Gazette, shall
be deemed to be validly done or taken in accordance with law as if the principal Act
as amended by this Act, had been in force at all material times when such acts or
proceedings were done or taken.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.
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